FORM NO.
(See rule 114)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, «cccovovinnaes BENCH
OA /TA/RA/CP/MA/PT .23\ 30 20.....
k«nAfmrmD\&lm&'a’ ......................................................... Appl?cant(S)
Versus
e (O 2 s SO O OO PO P PSP PP PPPPPPPIRPPPPPPR Respohdent(S)
INDEX SHEET
Serial No. DESCRIPTION OF DOCUMENTS PAGE
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particulars to be examined « 'gngorsemen:to result of examination
I (L,',7/7.,L vy & v

Is the appeal competent § \

; Ve
a) “fs the application in the
prescribed form ? O s
) : 2 » i
b) 1Is the application in paper ,
book form 7
€) Have six complete sets of the .~ IO e
application been fiked ? %
ey o o
a) 1Is the appeal in tire ?
h) If net, by how many days it No

is beyond tims?

c) MHas suffieient case for not

making the application in time, '

been filed? No
Has the document of authorisation/ '
Vakalatnama been filed ?

Is the application acccmpanied by
8,0,/Postal Order for Fs,50Q/-

Has the certifisd copy/copies y
of the order(s) against which the
application is made been filed?

a) Have the copies of the 7>

documents/ relied unon by the
applicant and mentioned in the
application, besn filed 7 - 7U¢A

b) Have the documente referred
to in (a) above dily attested
by a Gazetted 0Officer and A
numbered accordingly ?  ad

c) Are the documents referred
to in (a) above nzatly typed , '
in double sapce ? ot

Has the index of dqcunents heen
filed and pagming dore properly ?

Have the chronologicel details 2
of representation made and the

out come of such representation :

been indicated in the application? 7“{}(

Is thc matter raised in the appli-
catjon pending before any court of
Law or any other Bench of Tribunal? . \/
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. o Office (ieport Urders
04/3/41
Hon'ble ME.Justice U.C.Srivastava, Vi
Hon'ble Mr, A.B.Gorthi, A.M,
i ﬁeard the learned counsel for the
applicant.
Admit.
Issue notice to respondents to fil
a counter afficavit within four weevs
? to which the applicant may file rejoird
within two weeks thereafter, list
before the D.R.(J) on 22/4/91for final
hearing if possible.
> As regards interim prayer, the
samé cannot be granted at this atage
and rejected,
ol :
_——
e gesse A.M. v.c.
N34/ , |
‘ 2 - 9()“'(<%
A , , S
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(;%\‘7 CoAs__399/90.

Hon'kie *‘r, Justice U.C.Srivastava- V.C,

Sri B.K.,Shukla learned counsel for the
resrondent states that he has not been recceived
the copy of the gpplic stdon, Let the same be given
within three days. He may file the document in
reply within three weeks from the date of issuing
of the copy of this gpplication. Counsel for the
acplicant made a reguest to putup this case with
gasex®a C.A. no. 399/90 as the facts are same,

Let both the cares max be fix:cd tocether on 20.5.92

for hearing. ZA;////,
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(1) V.a. No, 253/90
T Pyare Lal Gaur and another applicants.
vegsus
Union of Indl a & otheys Respondents.
(2) 0.4a.No.399/90(L)
“m.Aparna Gaur applicent.
versus
Union of India & others Respondents.

Hon.kir, Justice U.C.Srivastava, V.C.
Hon. ME. és.3.G0rthi, Ada.liember,

(Hon.nr.dustice UL .Srivastava,V.Ce)

As the aocove two applications have been filed
together and have common questions @f law are involved,
B the same are being disposed of with a common judgment.
Shri Pyare Lal Geur in view of the technical defesct
in the cese of daughter of the appolicant filed a
sesarate application, may be separ:cte relief alongwith
one relief which. ..as opeen claimed by earlic: applicante.

2he applicant Shri Pyard Lal Gaur who was appointed in

the yzar 1950 and his date of superannuation was 31.7.87
ana at the relevant point he wax,while on duty , met

with an accident on 1.11.86 as same miscreants Caused

injury on the h ad of the ¢p:lic nt by throwing stone.

Railway
He was treated in the/hospital,but injury caused adverse

arfect on brair an¢ nerves and he was given medical

1 -
;ﬁ// cercificatee.
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| 2, He was medically decategorised from A-2 to C-2

according to the applicunt it wes open £Or him either to

accept alternative employment equal in post or to accept

retirement and the=re wess no possibility of suitable

alternative employment and that is why he chose t> aceept
h the retirement anc his appli-ation dated 15,5.87 was

not <cted upon and the applicant was retired on 31.7.87.
\ ,ﬁiom the file:éppears that 10 days prior to his retirement
|

the applicant was cal.ed to dplear before the Standing
“ommit:ee for alternative employment .If the applicant

would have appeared before the committee and the comaitiec

PSSV W |
taken a decision the applicant eewld—net have been b

L enm .
[! reti;%qRThe SO0 called notice recalling the applicant

. $
vy
for appzaring before the = c-anding Commitcee k=t nothing

‘ Yo . Nt B . 4
“ but a shell offer which was sent never materialised.
12

The applicant als. accented the retirement before that

| date &s dque intimation was given anc such type of offer

Was not to be given and the applicant's decision was

h alr=ady conveyed. irhe applicant applied for compassionate

appointment of his daugher thich wss not granted and
that is why he approached the Tr;bunal with the prayer
that he should be deemec¢ to have retired on 15,5,87 on
account of medical decategorisation and incapacitation
“ in accident on duty and payment of arrears of pension
| with effect from 15.5.87 to 51.7.37 may be paid and
Prayer rscarding compassionate appointment of his

daughter be granted (through the application has been filed
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L

separgtely. fhe applicant finding that .1e is unable

L_
. bk .
to work after head injury wkich-—is to retire from service

only twqhonths before attaining the age of superannuation

Stating that in accordance with rules compassionate
appointmen?may be given to his daughter and the Railway
Administration, when he was at the verge of retirement
asking to appear before Standing Com~it:ee but no
alternative appointment was not ¢iven appointment.

One must must appear before the committee was a condition
precedent.Such public bodies are not supposed to give
shell offers and offer must have been yiven when he

was not allowed to retire. rhere was no sence in giving

Ofer whatsoever. There was rather no offer and no offer

should have been given to him. The Question arises as to
whether the compassionate appointment could be given

to the applicant's daughter or not. The decision of the

vide circular dt. 7.4.83
Kailway Boar¢in this behelf, placed by the respondents

on record, reads as unders

"When Railway employees become crippled while

in service or develop certain ailments like

heart disease, cancer et¢ or medically decCategorise
for the job, they are holding and no altermative
job of the same emoluments can be of-ered to them"

Accordingy to the applicant, &s he was medically

decategorised and no alternative job of the same

emoluments could have been offered't4him. The fact which



[
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Shakeel/

was mentioned in application when he sought retirement

the Railway Administration was obliged to give ki <
job to the daughter of the applicant.On behalf of the

* _ a_ﬂ‘a-W":-V.L
respondents it has been contended that the compassionateh

is given to the persons who become crippled while in
service or develop certain @ilments like heart disease
and cancer etc. and on the discrétion of the authority
concerned. He was asked to apwpear before the standing
committee which he did not attend.The respondents should
have considered the prayer of the applicant for
compassionate appointment. So far as éalary for three

months is concerned we find that this period was treated
and
as leave/inaccordance with rules the applicant is not
entitled to any salary.
In view of what has been stated above the

Application No, 253/90 ‘Pyarey Lal Gaur vs.Union of

India ' is dismissed and the respondents are directed
to trace the possibility of eamse-of appointment of 1= 4.

daughter of the applicant,

With the above directions both the applications

are disposed of.No order as to cCosts. Z;zo//////

4 =
- A.M.z—’(aw’g v.C.

LucknowsDated: 26.5.92.
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In tha Cantral Administrative Zribvunal, Inc tmow?,- ‘ Q
._ Q\\\

,ﬁ—aw«g
i. Km. 2roym Gaur agad 22 yaars D/o Sri 2yars 121
Ganr, Guard *it, W.?, mRilvay, Incanov, R0 &
28, Rwindra Palll, mizavad mad, Incknov.

~we ApPlicant
virsas

1e Waion of India through GImdral Managar (P),
'orth Wasterm Rilvway, Gorakhpur.

2. Divisimal Rilvay Maragar (P), ¥.f. Railway,
Ashnk Marg, Incknow.

3. Pyard ¥al Ganr §/¢ Sri Gur Prasad gaur ®o
28, Rvirdra Palli, mizavad Road, Incknowv.

Qe
te Km. Archana,aged 2o years /o Sri Pyara Ial
Gaur, 28 Reindra Palll, Palzebad iad, Iudknov.

-~= Higpondaents
Datalls of Application.

1. Particnlars df orders against which application is mada.

(1) Divisional milway Managar (2), W.Z. Rilvay,
Tuclmow MiWr ¥o. §/1/227/Compasionate/Class 111/

7 datad 29-11-1988 ragarding Appointmant on
Egmpasionata Grg'zm &2 _A_nzgxa e A-1.

2. Jurisdiction of Tribmal.

Thd applicani declaras that tha subject matter of

the ordar alinst vy ic a8 vant i :
the Jarisd 10t lon of hriboniy, V2nte redrassal is within

3e IImltatiom.

; ;.ge ﬁpplieantitfurthar daclards that the application
8 v n tha 1 at ir ariod 3
21 of tad 1 1ni’§trati3§ A ibmalTisE 7538 o Ssction
conslid@ration of applicatien for condon tha dg
U/S 5 of Tha Timitation ict. g Tey

Contde « o o ‘2)
Apo:wwt Cc.un'
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4. Facts of th@ casg. e D’!/(‘"'a\\'b‘
(1) Tat the applicant is a daughtdr of Msponddnt

Toe 3 Who was appointad on Rllway on 8th Dacembar 1950.
His dat-a of suprnuation unddr 58 yéars ags fall on
31st July 1987. 4t tha timy of his retiremeant, the
fathar of the applicant was working on the post of
Ganrd 'A' witp Je2d Quarter at Yocknow Jn. Station

ovar W%, milvay. the Rispondant To. 4 1s hir own
yonngar sistar of tha applicant,

(11) That tha Rilway servants ard maeically
¢ lassifisd in séven Madlcal Catagoriss viz. i-g, A-2,

A~3; B-1, B-2, Cei & C-2. T™a Catagory of A-1 is
highast and C=2 is of lowast. 1ha middle omSs ars
lowar or@ aftar a-nothar. The fathar of the applicant
vwas in A-2 M2dical Category. In this Catagory the
Rilvway sirwants or attaining age of 15 years are
mddically examinad oncé in @sch yaar régularly. Spacial
Madical ?xaminations ard conductad at any time whaen
Paysical disabllity occur in the Rilway sarsants.

4
X‘W >~ ments of son/danghtar/wife of Rilway sarvants who

o
\/OW’mtim from Rilway sarvicd vaford attaining the age
nf snparmnation at 58 years of aga on accomnt of

(\ \ y(d?w( (1131) that a statutory pro-ision axists for appoint-
4

physical disabilitiss. Such appointmints are callad

n ippointmant on Compasionate Gromd." Anvnemue A8 s
Tuwe c.rtﬁ‘a_ Lo L850 Corveh s€ “ﬂ@\.‘i&ﬁvx Bre SauR th;s

Contde ¢ ¢ o (3)

)’-\Pmrm Goouxe
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{iv) that the fathar of the applicant met am acc idant

--.on dnty on 1-11-1986, Wails ha was workirng as Gmard of

210 Tm Passdnger carrying train betwean Kanpur - invwarganj
and Tncknow statlions. Some miscraants, by throwing stonas,
cans?d injurias on the mead of the fathar of the applicant
at Jarami Station wﬁicn madd him unconcions. the R 1. R

Wwas lodged in G. BP./Incknov whare a Crime Wo. 828/86 was
ragistared for tha occurrancea and 4n accident engniry vas

¢onductad w Traffic Inspactor, B.Z. Railway, Badshahnagar.

sntmittad his raport of accident andnuiry on 5-1-87 to
D. RM.(Safety)/IJF. Anm@xure A-2 is true copy off the said

raport.

{(-1) That on the mémo of Station Snpdt., X.8. Railway

Tocknow on 1-11-1986, tha Injuries of the fathar4the
applicant was traated in tha Rilway Tospital as "gart on

Daty". 7¢ mderwent treatmont in Rilvay Tospital from

1-11-86 to 2-3-1987 and a f£it certificate was issuad on
3-3-1987. inn@xrd =3 Is tru@ copy of f£it cartificate.

{v11) that although the fathar of tha appli ant was
granted £1t medical certificate contained In Anne xure A-3,
he was mysically disabled to parform tha duty of Guard tAf.
So h¥ vas sant for Spicial Medical fxamination on 11-3-87.
After mmdargoing varions medica? test and obvsarvation, thae
fg,ther of the applicant was midically dacatagorisad from
d=2 to C-2 medical catagory om 11-5-1987. inn@xurad 4.1 1is
trng copy of madical dacataegorisat ion.

Contde o o o o)

{-\\:)o:fr\(l COM"-'\
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(viil) Tat the father of tha applicant nwad no I3avg
at nis erga it and did not expact sulfable altarnat i-¢
job in iadical Gatagory C=2. So he §0ught for Invalid
ret iramant on 15-5-1987. Anmamre 4-56 1s trme copy of

the saild regnast.

{ ix) ot no formal orddr was passad for his
In-21id Rtirsmant fpem 15-5-1987 and ha vwas ratirad on
3ist Inliy 1987 at his aga nf snparmnation. 74 was gi-an

nn ¥work and no pay dnring the piriod from 15-5-87 to

2qunat %
o .,Ho_WM w\?‘cm‘&mgmfﬂ-@d‘/m% 7
31-7-1987, 3 "of Hot T

%) Mhat en accomt of madical dacategorisation

apd Invalild Rtirémant of tha fathir of tha applicant

0n 15-5=87, wWwas gl+8n no snlitabvle employmdnt In Madical
catigory C=2, and no pay to him during tha parioed from

15-5-87 t0 31-7-87. I3 Was antitlad for ratisament banafits
frem 15-5-87 and appointmint of his son/daunghter/wifa

conpasionats groumnd unddr thae ralas.

{ x2) That tha applicant has no brothar and his
mnthsr vas sick and diad. Consildering the l1iabilitias

of his 0ld aga cars and his othar secial rasponsibvility

of his yrumger danghl¥er, the Risponddnt To. Xy, tho fathar
nf tha applicant spmsarsd tha applicant for har appoint-

m&nt -m cempasionata grommd on 39-7-1987 tr the Divisional

j&ilway l{anager, T.f.Rallway, Tucknow. But no consideration
vas gi-8n tn his ragqnast. inndxnre A-6 is trug copy of ths

afnrrasald rdgnaste
{ xi1) hat wi9n no considération was mada on the

|:\Pa"{r\,a GM’K Contdese e o o (5)
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raqnst nf thy fathar of the applicant contairad in
Arngxnre A-g, tha applicant napsalf movy@d on 13-10-1987
to th@ Ginaral Manager, T.f. Rly'o Gora.khpur for har

appoiniment ong compasionate growmd. In raply the
applicant racai,ed the impugnad lattar dataqd 29~11-1988

containgd in innexurd i-1 stating therein that ™the

appointmant of tha applicant en compasionage graunds

is not faasivle." Tha saild lettar doas not disc losg the
reaason for non-faasibility of thae appointmant of the

applicant on compasionatae grounds.

(xi11) That the reason for denial of appointmant of tha
applicant on ¢compasionata grommd is not disc losad. But

thae knmown raasons for tha same is non-issna of fomal
lat tar of Inwalid retiramant of the fathar of tha

applicant on 15-5-1987 for which the applicant or nhis

fathar is not in any way responsibla. Thay shonld not
ba allowad to snffar on this acconnt.

{x3v) Tat the applicant herself made an appaal on
11-2-1989 bvafore the Rilvay Minister, Fav P i for
har appointmant on ¢ ompasionata gromd. But no considera-

tlon on aforasaid appasal has Wen mada as yat. Annaxure
i=7 1s trmg copy of aforesaid appaa.l.

{xv) That on the bvasis of har following aducational

Qualification, the applicant is antitled for ner appointment
on Class 111 post and om obtalning dagraa of Gradnation

she 1s antitled for her appointmaent against Gradnatae
Quota iIn Class 111 posts.

Contd. ® o o o o (6)
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{1) Passad qigﬁ School #xamination in 1Ist. Diyisimm
in the ysar 1985. |
(1i) Passad Intermediate xamination in 1Ind pivision
in the year 19g7.
(111) passed B.A. Pt. II1 Final fxamination in third
Tivision In the year 199.
{iv) Date of Birth - 26th Dscembar 1968.

(xv1) Tat the fathar of tha applicant £1lsd ons

original application Wo. 252 of 90(I) in re Byare Ta3

Ganr vs Mnion of India on 8-5-1990 f£or# daclaration of

his Invalid retiremant on 15-5-1987 and appointment of

the applicant against Class 111 post. The applicant joinad
the aforasaid application as Applicant To. 2. The said
appligation cames for admission on 9-11-1990. The application
a6niteson vad admitted with dirsction that separate
application b £1led for appointmant of tha applicant

Oon ¢ ompasionate grommd.

(x¢11) That on summing np tha facts mentionad In aforesaid
snb paras of Para A of tha application, the applicant is

@¢ntitlad for har appointmant on compasionata grommd
against Qlass 111 post. Brthar on ovtaining dagraas of

Gradnation har appointmant may b3 considersd on highar
gradds in Grouwp (C) against Gradwata Quota,

5. Gromnd of Ryliaf with lagal prowision.

that on tha basis of facts mdntionad in Para 4
of thae application, tha applicant is antitlad for the

Belief on the followings amongst othar groundss -

AFO:(‘M qcvll{ Con‘bd. e o o o (7)
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(2) tbicans? the statntory propision for appointment

of the apolicant on compasionate ground is
violatag .

(b) ‘icans? the impugned ordar datad -11-1988
containd® In Annexurs A-1 1s v10lati of Articla
1+ and 18 of Constitution of India. As such it
is unjnst, 1llagal, void and 1iab} to be sat

asgida.

Be Datalls of ramedias axhanstad.

The applicant declaras that he had ayalled of
all ths remediss a-ailable to him undar tha r4 lJavant
sarsicas rnlas atec.

(1) Appaal datad 11-2-1989 to the Raifway
Ministsr mv DD hi duplicating a copy to tha
Gansral Manager, T.%E. Bilvway, Gorakh pur.

= Annaxure A-7.

7. Matter not praviously filed or panding with

any court,

™a applicant furthar dac laras that ha nhad not
Pravionsly £ilsd any application, Writ Patition or suit

ragarding ’a;;q2 mattar In raspact of this application has

b¥en mada vafora any conrt or any othar Authority or any
othdar banch of ths Iribmal nor any such application,

Urit Patition or sait is panding vefora any of tham.

8. Biag(s) songht fors-

In vigw of tha facts mantionsd in Para 6 abowe

%ha applicant prays for tha following raliaf(s) for s-

]AP&'{Y\& GM’V Contad, * s o o (8)



{a)

(1)

(c)

(d)

9.

11t

(2)

(v)

: Apatna Gourr

%

4
PN
’-
Ny

(<

o

~—ssf b P
Die laring that thd impnugnad ordar datad 29-11-1988
containgd in Anmaxmrs A-1 is wjust, 1llgal,

-8id and may b sat aside and that th? applicant

~
is antitled for the apoointmant on Compasionate
Ground in Group 'C°* pnst, and against Graduate

Qnota.

Consaqmdnt on grant of rallag, tha rasponddnt may

13 directad to maka appointmant of thd applicant
[P

against Group:pnst on c ompasionats gronnd and

against Gradnata Quota.

Any othar ralief demm just and propar in tho
¢ irc ymstancas of tha casas

Cost nf tha applicatlion.

Interim order if any pfayed for - Fothing.

Yot applicabla.
particnlars of Postal Ofdar ﬁ.led' in raspict
of application fag ¢~

wn. of Indian Postal Order. 8 o2 LISTTH
Tata of issna of Pnstal Ordar. jo 12 1570
woma of Issning Razkxixrdxe Post Offica, iyt St

K a ALV v

Gontdo e o e o o (9)
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12. Tist of @anc losnuras.

is par givan datails iIn the Indax of
tha application.

APQ-{‘(\.O\ CGU.L”r
Dateas 7- /2 /770 Applicant

varificatiom
4
1 Km. Yo Gaur /o Sri Pyars Ial
Gaur ratirad gnard, T.t. Rallway, Iackmow Ko

28, Ravirdra Palli, FPizavad Bad, Incknow do

heraby varify that tha contants of paras 1 to 5
arg trna to my parsonal knovWladge and para 6 to
12 to bd true on lagal advicad and that 1 havye

not concgaldd any matarial facts.

Incimow APM;MGW
Datdds 7 /2 170 Applicant
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In the Cantral Administrative Iripunal, Tnclmow.

Misc. Patition To. 12 ¢ of 1990 ¢,
(/s 5 nf Timitatlon Act)

In
Original ipplication Wo. -z¢q of 1990. (L,

Km. ﬁp&ﬁa Ganr oo oo Applica.n‘b
~ y@ rsns
tmion of India and othdrs. e Rspondnt

App3seation 7/S 5 of @ Timitation et for ¢ondoning

dd lay in £1ling Original Applicat ion.

e applicant most humbly snowdth as mddr 3-

10 fhat for tha? rdasons mentiondd in the

accompany ing affidavit it is reasonadbl® and vbonafids

PR
A

to condond thad delay in £iling tha Original Applicationm.

e dalay is mmintentional and p#yond thd control of

the applicant.

PRAY? R

therafore it is prayed that thd Fon'bls

Pripunal may b pMasad to condond tha dalay in
£11ing tha Original Application U/S 5 of thad

Timitation Act to sacura the end of justlica.

2 s o
fncls Ona affidavit. }\‘)0\*@’7’\9\40\&?’

Datads 7 =12- 1990 Applicant
{

ﬁ \rk »_‘r.(-.,——"\_, L’:"{; P

[
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¥
In the Cantral idministratiw drivanal, Iacinow. |

¥
ALfiday it '
in support of application U/S 5 of the Timitation Act
In
Original ipplication Fn. of 199.
| T
1. Km. w&ﬁa Ganr.&xm e o ipplica.nt
v3 rsns
ﬂhiﬁn of India& OtherSo ' oo Rasponddn’b
- Foans Eal
1 Em. #irpama Gaunr agad 22 years D/o Sri
N
Pyars 121 Ganr Ko 28, Rvindra Palll, ®miza Bad Road,
P.S. Gazipyr, Incknow, do hardbty soldmmly affim and
state on oath as mmdar 3 -
1e hat the dapomant is applicant, so ng is
- C onvé rsant with tha facts deposad ve low.
e that the d3ponant 1s lagally antitlad to gat

hdr appointmant in tha Rilway on "Compasionata Grognd®h
against Class 111 post an accomt of Inv21id retiramant

' /w 1\\ nf hir fathar named Sri Pyara Tal Ganr from tha post of
’ .,g anard s with T78ad Quartar at Incknow Jn. Station on
%% Rilvay.

Tat tha ¢laim of depomant was denisd mds r
R /& lnpngncd lettar aatee 29-11-1988 contained in dnnexura +ys
s\- .A\)&.{\.'/\k qwf Gﬁntdo ° P (2)



ot D b mm Q\l\}’

wehich was récaiwdd W the dApomdnt on 21-1-1989.

-
‘e mat the depongnt made an appaal wyix

against th? impwgned lettér dated 29-11-1988

- containgd in inndxurd i-1 bvafors the Rmilway Minlistar

of Tnion of India on 11-2-1989 on which dacision has
not bian commmmicated to tha daponant as yat.

Se That thd claim of £iling application vafore
the gon'ble Tribumal accrngd to the daponant on or

W ford 10-8-1990 U/S 19 of the Administrativd Irimmal
Act 1985.

6. That tha fathar of the ddponent f£1lad on

Original Application Wo. 253 of 90(I) Eyara Jal Gaur
gs. ™ion of India on 8-8-1990 in which the daponant

joinad as Applicant Wo. 2 within the prescribed pariod
%,
of Timitation for twin raliaf of (1) daclaratiob of

nis datea of ratiremant on 15-5-1987 and (i) ippointmant

of tha daponant on Compasionate Ground.

7. Mat the aforasaid Original Application Fo.
3 of 90(1) was listed for admission on 9-11-199 which
Wi¥as adnittad vy tha Iribmal with direction that a

in £11ing tha Original Application within Iimitation
Pariod.

pﬁPD\fm QO‘MF Contde « o * o (3)



®
( 8. That tha dalay is mintantinonal and bvayond

thd control of tha daponant. ™a dealay is reasonabls
and bemafids for condonation /S & of tha Timitation

> Act.
| Tne kmov. | |
2" :’x\;o:rf\bgaa,wf‘
mlgead, /U -12-199 8 pondnt
g CORN \f" _1.;‘ \ @rification
. ) ‘ p Tl 7

1 Km. ém;»am Gaur, tha ddponent abov@namad
e ﬁ%gm hef’eby varify that tha contants of para 1 to 8 of

the affidavit arg trma to my parsonal knowladgae and
no matarial fact has HIén snpprassei.

<z
varifise and signad on this (€ h\ day of

Dac.2d of 1990 in the court compound at Iucikmow.

F\pocw\& quf
o Daponant

1 Mohd llyas Adevocate, 5, Rl Bagar Cantv.
fuclmew idéntify the deponeént Km. Arpana Gaar

signag@ befors ma.

7r§:‘u ih‘:rn 1 N';pﬂ"‘w 2, o~ b,
hn!c‘ [atH @JI\\/\

R

/<(C.(‘»€ LG
wry . \.' \@Q 8 __'L__\»y fw
b ( Mond. Ylyas Advocatm )
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.and A03(3
41l possible steps even ifussion of blood was given undar

A‘hv\fm,cu»«, A G

.‘c/; -
L0 ' \i\,
-t wivisional Kailway Manager, ] N4

Arti Zaatern iiallway, - 2\1J~
waclnow, //
3in,

3ub:i~ Employment to my daughter on compassion;
the applicant being hurt on duty and
later on medically decategorised and unable
to perform any job, :

“‘ﬁ?‘l

’ith due respect I beg to state the following facts

" far your kind perusal ani solicit favourable consideration

tl.araatt, ‘

Thaf,whileworking 210Dn.Ex,CPA to LIN as Guard on
1,11,86 I was o on stone throwing from out=-side ‘
u:ulle exchanging signal with driver and got¥severe injury on
head,I felt unconsclema® and:was!lying on the fmmx floor es
°f the B/Van,3tation 3taff of Piparsand came to know the fact
while taking arrival report and took immediate steps for
medical aid, ot ‘.

That,on their information,medical authorities-Mss of
4 ull.B wigh medical team,DRMs of N & N. E; ADRM, 3r+D0S,D30,40s(G)
all came to attend me,s0 I have heard later on.
the special care of all officials present.My life was saved;but
with several troubles. ‘

. That,I was under the tteatment o& Lil0/N.R for 15 days
thore after under DMO/ASH ,8e from 1.11,856 to 2¢3.87 I was
ander the treatment and was asked to take fit although I was
not feeling sound to purform .ny duty.UMO/AsH issued me Fit
certificate on 2,3.87 and according to hiy advise I worked
2i0 train 57/58 Ex.LJY to CP4 and back on 8.3.87;but I felt
moat trouble and anguishe and puzzle in my head & brain and
I again approached go DMO/ASH«On his advice I appeared with
special medical chech-up and I was remained under his apecial
chach-up from 9+3.87 to 11.5.87 and was dglared Unfit fop
tatepory~A/2 and Fit for Category~C/2, Lt

E
r .
X

; “_That,consequent‘upon the facts and aooondiqéhﬁhe‘f‘ |
procersdune I submitted the medi}il papers ntc.throdgh’QS/LJN |
who forwarded those papers undsr his letten 1o« E/Guard/LIN/37
dated 12,5.,87 to DRMYP)/LIN for necessary action.

_ That,since then I was asked to be present to the
>tanding Committee for the alternative Job although I have
bean telling that I can not perform any Jcb and lastly I
have also glven written refusal for any Jjob on 15+.8.87 in

@ oenetemtr of my statement already made.I could not be
Jresent before the jtanding Comnittee as it could not sit
at all,%ore pathetic,all letters addresssd to me was sent to
riy home address without mentioning the name of village,when
< am living in the Rallwag Wwanters No.se/u,aiahbaig Railway
colony,since 1963;and although my roll is still ma taingng
by the 33/LJN and all applications were endorsed my oft'ice
address under the care of S3/LJY. :

gxglg{xg UL
Contd. L ] '2. *e
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That, 3ir,with a heavy heart I beg to state that I am

Anr\e—fu’“i A'ézﬁ ./‘;:’.
\

¥

to retire from the Railway service on 31.7.87;my wife 1s a

cancer patient just countin

in her treatment.I got two

daughters are of marriagable age.

her days;I lost all my amount
ughters and no sons,Both the samgkt

I am running in a financial

conatrain and f£ind no hope of future.

That,] request your goodself,you would very kindly
-1ve an employment to my daughter,Kumari Aparna Gaur in any
_roup ~C on compassion as it is a case of HURT ON DUTY and
nfitness was the reason of that onlye.The biordata of ay
gau_hter is given below for favour of consicerations

jame +~ Kumarli Aparna Gaure

nduycational (1) Passed High scool - #st Division~1985

Malification-

(2) Intermediate Exam~ IInd Dive = 1987.

Jateg of Birth- 2€.12.68 Aged- 13 Yse7 months.

That,an application from her side ant all other
testinonials are enclosed for ready reference,

and,for this act of kindness the applicant will

remain ever pray.

v 6‘("{".": Wo{/.'tlsﬁ
vy for

b1Vt Vi S buas & ""4‘“"’{” e
Dated,LucknOWan 7

the 20th July,1987.

Yours faithtully,
P Lo

( P.L.Gaur )
Guard/A/Lucknow Jn,
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Pusyas-  gdadf avé A vyt ave atp, qatme WaR mTas do ¥
sToTeie gefear b ot W1 -2 ¥ TuPordly gaTvr-
Ty q¥ ¥ aeTa &TN O gatawr AT ITETTY TX

TayTea ¥ &der X ardaw qx |

dwst~ auen A guseTol OTOL sTam b qa deuy &/17227/ |
;%gm: ’n:o Nos237 T’ca%a 29/ 1 1/881dx gul é %m:

atudla REYGY.

$Tq o7 cara swdrea b deust X aretrtn o BY
caraPaTeTa aca¥ of aTT b ey Tuareve! gEgm owaT aradt §i
arsT & aTq ¥ as7Ty Taegat ¢ TauTdwITeN dATY & AT v
g
Pl . %y fuar A catk aTw ats, gaYene YA X oard B aw
gz ATsoa WA w2 ¥ orden o7 | TaoT oTege ¥ ATE axh eny
faufe /11/86 d ard ¥d A% geeTe ¥ uz ¥ a¥e ANk ¥ oTIY
gefcar &Y st | aF¥ At xATETT ¥ wn PnRburl futdrarad
st Yay wovam ¥ xate ¥ Pra avada Tusryn ¥ stiff Toar aar
sh TaToraT 1711786 ¥ 273,87 no dueht vE | ANVATY 3/3/87
% ord ocd D Tey Tuterae 4 s#¥ agaTa gata & 4 Teulo 8/3/8
oY o1d T aTh ¥ qvatg XY Toar ¥ ax AsgE Pear % wwk-oTd
ot gt @n ¥ afY oz qr O & Ut To 3@ @ee TaeTTd A8V O5@
erT neTT 3% azm cTaxTEE ACYT WITATRE caeTT A1 AFFITH ud
 Tamht gaur see¥y TarTra oY Taute o/3/87 o yign o Tuum
121 Yuafo 9/3/87 B PuuT oY ELITH 3CTVTO FETHA A0
gefwie %ot X SYommoyYo kuTaty of aTarad eHeTeT O Yau ner
HETT 3T7TT ¥y Fry Taar o |
i3t YoqnosYo gutrae Ya¥ Y¥Tata ¥ WX Tuar oY Pavyey
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All Heads ef Departments '

All DivicRailway Managere,

All Bxtre Divl,0fficera

All Pergonal Offlcars

H, %, RAILWAX
_§abs Empleynast on cempassienate grounds,

L

A coz: of Kiy.Beard'a letter No B (NG)II/85/RC-I/k46
at. 883.1& 8 thr :bau mbJject is asut herewith (both in
xnﬁtn & ndt) fer inferuatien, guidanom and Recessary
8 QL4000 .

Pleaze agkmoviedge receipt. 83/
DA/AS above, foxr GENERAL MANAGER(R)

'unﬂnnqun-p-nu.nuoonqn--p.oqp-.

Copy of KLy.Board's leties No B (NG)IL/85/RC-1/46 at, 28.2.6
addresced te the Generul Maoagers, Al Indian Rlys and othars.

., .:.. Baby Bupleyment en compassienate greunds.

A en b S

P ' "t termdé eof instructions contained in pame 10&2 of
Board!s letisr lo,lﬂﬁ)ﬂll‘?G{lCHN dated 7.4.83, appeintment
on compassienate grounds can be of fored shere a rallway
asployes becemea medically dccategoriud for the jedb he i
halding and ne altemative Job with the sams emolument s ean
ve effered to him. Again, in Boaxd's letter of the sane
pauber dated 3.9.83 mllwotunu were igmed that in casts
vaare, on being weilcally decategerissd, 3 railues eapiovss
is offersd Altemative employmeéat on the same smoluments but
the same is pot accepted by him and he ohoeses to retire
from mervics, compassiemte appeintment of an sligivle ward
of the empleyes, SEIEEEXEEEEK sypaiutmank of AL 90 requested
by him, oan be cenal ered at the dlecretion of the competent
ant.horlty. provided that if the smployes has less than
thrse yoards of servics hefore uugonnnnauon x (L.,

has passed the age of 55 yesrs) at the time the scision

ia taken x:rnm% appreval of the Geasral Manager Ras

to be 0\:{: od Defoere the offer of appointuent en

compa ssienate grounds is made.

2, It haa heen rted ta tha Beard that there are cases
where the previsiens ¢ the aforesaid letter dated 3.9,83 hat
been invoked fer ncczgtias requests feor compasnsienage
appeintment, though the ciraumstances of the case did not ‘
warrant or merit axeraiss ef the discretion in favour of the
ex~-amployee. A case hase sleo been hrought te notice wherein
the permemal appreval of the General Manager was pet takem
for anployment of a ward of an employee, who had orossed

the age of 55 years. In ene case ihe appeintment to the

vard ef an employes was given only ene day prior to his

aote of supsrannuation and that tee by an suthority lower
tban the Geperal Manager.

» " a
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Y3 Beard desire that propessle for compaspienate
agpointmnt should bYe carohzll{ scrutinised aso that the
alsoretionsry pewer veated in the competent authority is
emrcismd judicieusly, and sppeintments are offered only
‘in eases genuipely deserving censidderation of the ecase,
Before deciding te effer sueh appointments, in & case
falling vithin the purview of the afomaaiﬁ letter af
3.9,1983, if the oongctent authority so desirea, it may
call for anA take into account the past recomd of service
of the smployee (including hie vigilance record ).Appoint-

. wment of wards of empleysss who arg over 55 years eld,

(in cases covared by the instructions ef 3.9.83), should
be done ordly in circumstancea considered as -pecial
cawed and not as & mattar ¢f course, Buch appointments
shionld he approved perssually by the General Manuger and.
net by any suthority lower thuhim, as stipulated in the

inatsuotiona in qestion. ‘,
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I THS HOUiBLE CENTRAL ADMINISTRATIVE TRIBUNAL

Circuit Bench Lucknew

0.4. Ho. 399 of 1990 (LJ
Koo Aparna Gaur esesosApplicant

Vs.
Union of Indls & others eesOpposite parties

COUTTER REPLY_ Ol _EEHALF OF THE OPPOSITE PaRTY NO. 1 & 2

I S.M.N. Islan aged about 34 years §/o 8ri S.M.Cwals
werking as Sr. Divl. Perscnnel Officer in the North Rastern

Railway Lucknow, do hereby Sclemnly affirm and state as under: =

1, That I have been duly autherised by the opposite
party no. 1 and 2 to file this instant reply. I have geone
throush the ap»nlicaticon and have ungerstood the same well,

As Such I am convexant with the facts and circumstances

depcsed to hereirafter.

2 That the contents of para 1 & 2 of the epplication

need to coumments.

O4

3. That in reply to para 3 of the application, it is
stzted that the =pplicaticn ¢f the awplicant is

barred by time as previded under secticn = 21 of the

S
/ \auZ—Administrative Tricunal Act 1935, hence it deserves to

be Jdismisced with cost throughout on thts score algcne.
It is further submitted that the separate application
unider section 5 of the limitaticn act mcved by the

nmlicant deserves to be misuissed as the affidavit

S.«L\"}. ~""'~’.““—':""‘" . n~-2-'u
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containing facts and circumstances, moved in support
of the anplicaticn, does not c@ntainr the proper
explanaticn and the cause as to why the applicaticn could
not be moved withir the prescribed period of limitation.
The applicant should and must have explained the delay
from flay to day, which she faiied to do so-.
b, That the contents of ﬁara-h of the applicaticn
arc teing replied as under : =
4(1) That the contents of ﬁara-% (1) of the application
need no comments. | »
4(ii] That the contents of éara-h(ii) of the application
need no commentse '
4(1i1) That the contents of Qara -4(i1i) of the application
need no comments. 1 |
4(iv) That the contents of para=h(iv) of the application
need tc comments. j "
4(v) That the contents of para-k(v) of the application
need no comments. j
4(vi) That the contents of para-k(vi) of thepplication
neced no comuentso, }
4(vii) That in reply to para=i (vii) of the application
jt is stated that the father of the applicant was declared
£1t on 3.3.87 and he worked the trair no. 57 up and 58 Dn.
on 8.3.87 and on his request he was sent for special '
nedical examiration where he was declared fit in medical
category C-2 on 11.5.87. |
Para 4 That the contents of para 4(viii) of the claim
(viii) applicaticn are not ad;mitted as Stated. In reply
thereof it is submitted that és per extent orders of the
;g:;;;ﬂailway Board, vhen railway employee beceme crippled while
.7 s 1in service or develop seriousiailments like heart diseases,

v Y0egr 1

FEEN a8 1 ---3---
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cancer etc. L1 ctheruise .edicaliy Jdecategcrised fer the job, they ace
holding and no 2lternative jobk of the‘same emoluments can te offered
to themfwzon/daughter should be eligikle for ccupassicnate apnointuents
if such an ennloyee optse

It is further submitted that the petiticner on being declared

/ decatergorised was called tc

medically/snbniixsdxihakxikespatitkonarxoa apoear before the standing
comittee on 21.7.87 for alterrative sppointments.But despite he
received the letter dated 14.7.57,he did rot appear before the standing
courittee and intimated vide his applicatioa dated 21.7.87 stating
that he had already siven applicaticn on 15.7.57 that he was unable to
rerform duty of any post and requested for appointment of his Jaughter.
Thus he 3id not appear tefore the s&hnding Comaittee for alternative
job,hence he was retired on 31.7.87 oﬁ attaning the age of superanua=
tion. Thus thewiggggb czse dues not ccue wichin the perview of the

rules for appointcents on coupassicnate ground. &

4(ix) That the contents of para=4(ix) cf the application are wrong
hence 3denied. In reply therelit is stated that the father & the
applicant 3ri P.lL.Gaur was medically decategorised for medical
category A=2 and found fit for medical category C-z vide Divisional
wedical Officer Aishbagh's certificate no JR/765/88-87/dated 13/3.1}§§7
Consequently the father of the applicant was called to appear tefore
the standing committee cn 21.7.87 vice office order no.Ka/1/227/CL.I1I,
" /IV dated 14.7.567. On reccipt of the said order Sri P.L.Gaur the
father of the applicant attended the‘office but declired to aspear
tefore the Standing Commitbtee and instead of appearing before

tbe standing ccnmittee he submitted ang application on

21.7.87 requesting thereir fcr the appointmeat of his dauthter Kum.apar

S wiiin T bmoem-
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™ Gaur, the applicant. The father of the applicant
again submitted an applicaticn dated 30.7.87 to Divisicnal
Railvay Manager Lucknow Stating therein that he was
unable to merforom# duty on any job. So the father
of the apvliicant was retired on 31.7.87 on thedate

of hls superannuaction.

k() That the contents of para-k(x) of the application
are wrong, hence denied. In reply thereto it is stated
that the contents of para under reply have already been
replied in the proceding paras of this reply.
It is further submitted that the pericd from 15.5.87
to 31.7.87 was regularised as from 15.5.87 to 29.5.87
as leave on average pay (LAP) and the period from 30.5.87
to 31.7.87 was decided as Leave =Without Pay. I is further
stated that the due® payments of the father of the
applicant have been made and the same payments have been
admitted by the respondent no. 3 in the O.A. no. 253
of 1990 (L) P.1. Gaur Vs. Unicn of India and others, under
para 8 of the application. This clearly proves that the
appiicant has not %gz;Lbefore this Hon¥ble Tribunal with
7 clean hands and as such the applicaticn is liable to be
dismissed. Statement contrary to it are denied.
4(x1) ™hat the contents of »ara-k(xi) of the application
are partialy wrong, hence, denied. Ir reply thereto
1t 1s stated that the matter of the aprointment cf the
apnlicant on compassionate ground was comsidered by the
Coupeten* Authority and matter was also referred tc
Railway Board. The decision taken by the Railway Board
vas adviced by General Manzger(P) Gorakhpur vide letter

o Fom ot BT,
y-Fa ¥ b TR

= o TR pat the case of the applicant was not admissible under

‘A» --nus L8

no ;E/239/212/C1ass-I11/Lucknowu,/ V dated 22.11.88
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the zone of compensionate ground and also the Rallway
Boardé has disapproved the same. sccordingly the
applicant was informed vide letter no. E/1/227/Anukampa/
€1.III/237 dated 29.11.88. The ccpy of the letter dated
22.11.88 is being annexed as annexure no. A-1 to this
reply. The cony of the latter dated 29.11.88 has alread y
been annexed as annexure no. B=1 to the original
apvlication.
4(x11) That the contents of para =k(xii) of the application
are denied as allege, except the letter dated 29.11.88
contained in annexure=1 of the original application.
4(xiii) That the contents of para-lf(xiii) of the appli-
cation are wrong, hence denied. In reply thereto it is
stated that there is no such reason as the applicant
pregumed. I$ is further $ta-ted that applicants'case
for appointment ofL compensionate ground was not covered
under the rules.
4(x111) That the contents of para-h(xiv) of the appli-
cation are wrong, hence denied. In reply thereto it
is stated that no such appeal dated 11.2.89 contained
in annefure no. 7 to the application, is available in
the official records. This fact shows that the applicant
has fabricated such apreal only to coverup the period of
timita ion prescribed under the Administrative Pribunal
Aer. 1985. However if any alleged apreal has been sent
by the applicant directly to the Hon'ble Deputy Minister
Railways than in this respect it is submitted that the
answering opnosite parties have got no knowledge about

the 2 same.

cmcesfoacs
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“{ 4(xy) That the contents of para -4tyy) of the application
are wrong hence denied. In reply thereto it is stated that
the annlicant does not come wrkEx within the purview of
appointment on compassionate ground in view of the Rallway
Board's letter No.E(NG)IIL/78/RCI dated 3.9.83 comaunicated

M by General Manager(®) N.E.Railway, Gorakhpur vide No.E/239/
O/V dated 21.8.83 dnd Rly. Bd's letter No .B(MG)III/78/RC-1/1
dated 7.4.83 communicated by G.M.(P) Gorakhpur vide letter
No.E/239/0/V dated 25.4.83. The True copy of Railway Board's
jetter dated 7.4.83 and 3.9.83 are annexed to this reply
28 Annexure NGA/2 and A/3 respectively.

4(xvi) That the contents of para-i(xvi) of the

application need no counmentsS.

L(xvii) That the contents of para-k(xvii) of the apnlication
are not admitted in view of the facts and circumstances

nairated in the preceding paras of this counter replye.

5. That in reply to para-5 of the application

it is stated tha- the grounds taken therein are false,
frivolous and fabricated as such these are not sustain
able in the eyes of law. The application of the
aoplicant deserves to be dismis sed with cost throughout,
inview of the facts and circumstances, stated in the
proceding paras of this counter reply.

6. That the contents of para=6 of the application

are not admi&ted hence denied, in view of the paragraph

4(xiv) of t+is counter reply.

7o That in reply to para 7 of the application it is

T s, Stated that the apnlicant filed an application before
= this Hon'ble Tribubal which has been registered as

- By

ey
.000.700.00
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0.1.Noe 253 of 1990, P.L.Gaur and other Vs, Unicn of India

and others, in which the present applicant is, applicant no.2s
8o That in reply to para -8 of the apnlication it is
stated that in view of the facts and circumstances stated

in the precedings naras of this counter reply, the zpplicant
is not entitled for any relief as prayed and her application
deserves to be dismissed with cost throughout.

9. That the contents of para=9 of the application

need no comments.

10. That the contents of para-10 of the application

need no commentse

1. That the contents of para-i1 of the application

need no comments.

12. That the contents of para=i2 of the application

need to comments.
m -“. A”’uj ____,k_)\\
0 yefre ghary
Dated: - 2\, 2 ‘3% ‘ T Y l
Ly efimors VERIFICATION " g'p |  onsel ey
e ko La.ways Lucksge,

I, 2mnN ltlems the above named to hereby

verify that the contents of parasiof this counter reply are
true to my personal knowledge and those of paras 2 Yo (21—
of this cAunter reply are true on the basis of the knowledge
derived from the perusal of records relating to the instant
case kept in the official custody of the anseering respondents
etcept legal averments which are believed by me to be true

on the basis of legal advice, lio part.of this counter reply

is false and nothing material has been concealed.

-

=L

Dated: - ‘2.( 1) )’ 1 g fL_ P ém’ ..'«..J., -
( PGty \_ ; SR .rm )
Lz liwaN € .5

PHRO UG D e - .
1 .

~
P

(B.XK. Shukla)

"<+ Advocate, Counsel for the Respondents.
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Iv THe HON'BLE ceNTRAL AJMIN ISTRATIVE THIBUNAL, LUCKN W

£

LUCKN Us BENCH, LUCKN Ow W
k U.A. ‘\IU ° 399/ 90 4
Km, Apdarna G&ur .o 0 PRirant
Vs,
Union of India & others oo 0, P, s

ANNEXURE w0, 2

ER 2=470 . RTH'EASTERN offé £t W

2 te 0 1]

8.N..1zah General Managorzr)
Gorakhpur

No B/239/0/V Dated 25-4-1983

All Heads of Departments,
All Divl.Railway Managees,
All Extra Divl.Officers,
All Personnel Officers,

Norgh Eastern Railwaye
Subs = Appeintment en compassionate goounds.

A copy of Railway Board's letter Ne.R(NG)III/78/RC1/1
dated 7.4.83 on the above subject is circulated to sll
concerned for information, guidance and necessary action.

Copies of Rallway Board!'s letter No.+R(NG)III~78/RC1/1
dated 30-4=1979 as referred to in Board's letter dated 7.4.83/
grread ?933 circulated vide this office circular Ne.E/239/0/V
ated o) e ™

Please acknowledge receipt.

DA/As above, 84/«
for Geperal Mgnager(P).

$°ﬁ’ of R ailway Board's letter No.B(NG)III/78/RC1/1 dated
RallwayS D.L.We,CoLeWs & LCFo '

Sub: Appointment on compassienate grounds

Instructions regarding appointamen:t on compassionate
&rounds have been issued from time to time. The instructions
currently in force are those contained in Boardls letter
No. E(NG§III-78/RC1/1 dated 30.4.1979 a8 modified from time te
time thereafter . These have now been consolidated and are
reproducgd below for the informai on and guidance of all
concernad.

1= Circustunces in which compassionate appointmehts may be

Appointments on compassionate grounds relate to those
appointments which can be made of dependents of Raillway servants
who lose their 1lives in the course of duty or die in harnese

may be made are as helows

\ otherwise while in service or are medically 1ncapastitated . The
/ﬂi;/jigfi:fﬂcircunstances in which appointments on compassionate grounds
Y

- —y_ st - Y —

(1) When Raidbway servants lose their live® in the
course of duty or get so crippled that they cannot
do any work(this also in the course of duty=-for

> example, loco and traffic running staff in charge
- Tra, of trains involved in accidents.g

~{41) When Raldvay employees die in harness while in
Lo service before retirement,

Cotd- 9
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(III) wwere an employee's whereabouts are not known for a
period of 7 years ans the settlement dues of the
employee are paid to the family on this account.
This 1imit of 7 years may be relaxed to 3 years
on the merits of each case with the approval of the
General Manager, subject to the condition that the
services of the persen asppeintadmt on cénpassionate
grounds would be terminated in caSe the missing
employee 1is traced subsequently.

(Iv) VYhen Railwgy employees become crippled while in
service or develop serious allments like heart
diseases, cancer etc. or otherwise medically
decategorised for the job they are bholding and ne
alt:rnative job of the same emoluments can be offered
to them,

Note 3= The appointment on compassionate ground is admissible
to the dependents/wards of regular employees only.

II. Son/daughter/widow/widover of the employees are eligible
to be appointed on compassionate grounds in the circumstances

in which such appointments are permissible. The benefit of "
compassionate appoints may also be extended to a "hear relative
The eligibility of a near relative to such appointments will

be subject to the following conditions. :

(1) The employee or the ex-employee should have no son
or daughter or the son or daughter is a miner one
and the wife/widow/widower cannot take up an
employment.

(11) A clear certificate should be forthcoming from the
wife/widow/widower that the near relative will act
as the bread winner of the family.

(111) If the family certifies at a later date that the
near relative who was appointed on compassionate
gounds refuses to sSupport the family the services
of that employee are ligble to be terminated.

(iv) Onee a near relative is appointed on compassionate
goounds, no further appointment should be given late:
to a son or a daughter or the wife/widow/widower of
the employee on compaSsionate grounds. The appobnte=
ment of a near relative should not be cosiderd if a
son or the daughter or the wife/widew/widower is
already working and is earning.

Note(B)s Near Relatives would normally mean a blood relation

o can be considered to be a bread winner for the
family.

contd.. 030
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III. Time }imit for making compasslenate gppolntments.,

Nérwally all appointments em compassionate grounds
Should be made within a pariod of 5 years from the date of
Occurrence of the event antitling the eligible person to
be appointed on this grumdd . This period of 5 years may
be relaxed(where for example the widown cannot take up
employment & the sons/daughters are minor)with the approval
of the General Manager in deserving cases while compassionate
appointments are sought on the ground of an employee losing
his 1ife or getting crippled in the course of duty. In bther
cases relaxation of the 5 year limit will require the approval
of the Ministry of Railways for which purpose the requisite
reference giving special reasons for the proposed relaxation
should be made with the personal recommendation of the General
Manager based on the special circumstances obtaining in in
dividual cases.

Iv, gualifications and conditions_to be fulfilled.

Normally the persons seekjng appointment on
compassionate grounds should fulfil the conditions of
eligibility regarding age and educational gualifications
prescribed for appointment to the post or grade concerned.
However, the upper age limit may be freely relaxed on
the merits of the cases. The lower age limit of 18 years
normally required for appointment in Government may also
be relaxed upto one year with the a personal approval of the

4 General Manager. Relaxation of the lower age limit beyond
- one year will require the approval of the Ministry of Railways.

The educational quddification prescribed for the
Post of be offered should not in any case be relaxed. However,
f on the merits of an individual case the Genersl Manager
feels that such & relaxation of the miniimum educational
quilification is absolutely necessary, then such cases may
be referred to the Ministry of Railways. -

Ve Grades in which ointments can be made on
Ebﬁhh§§}§§h35'krouq_ o . ,

All sppointments on compassicnate grounds should be
madeonly in the recruitment grades like Office Clerks,
Commercial Clerks, ASsistant Station Masters,etc. No
appointment shoulé be made on compassionate grounds in an
intermediate grade i.e. one which is filled purely by
promotion. Appointments on compaSsionate grounds are also
not permissible in the category of Traffic Apprentices/
Commercial Apprentices(grade B.455-700) and Engineering
graduate apprentices (grade B.550*750) because direct recruitment
in these grades is propertionately very limiied.

-*jj%\rp Cexpy
L Contd. ../«
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V. Pro .%e_dure {a__be-_g.;_qf llgwed before mgking compassionate
appointments. nek

The candidates apploying for appointments on
compaSSionate grounds shauld be subjected to a suitability
test by a Committee of three Senior scale officers one of wshom
should be a Personnel Officer. The test nedd not be very g
rigid. It has only to be ansured that the person congerned
would be in a positiont to discharge the duties of the post

being offered to him. The test is also meant to assess the

aptitude of the person for the particular jJjob proposed to be
assigned to him. It should be conducted keeping compassion in
view which is the basis for such appointments,

The candidates who are to be éffered appointments
on compassionate grounds may a¥so be required to submit
a character certificate from two Gazetted officers.

VII., Autbority competent to m ce_appoints_on
e L e s ane-Rppolnio op

The power to make compassionage appoints is vested
in the General Manager. The Ganeral Manager may , however,
redelegate this power to the Divisional Railway Manager and
also to Heads of the extra Divisional units who are in Level
I or Level II subject to Such control as he may like to impose
on the exercise of such power by these authorities. Propossl
for appointment on compassionate grounds of dependants of
gazetted officers should,however, be referred to the Ministey
of Railways for approvale.

VIII. Priorities to be observed in meking appointments
compassionate grounds. S

The following should be the order of priority to
be followed while making appointments on Jtmpassionate
groundss e .

(1) Dependents of employees who die or are permanently
- crippled in the course of duty;

(11) Dependents of employees who die in harnesSs as a
result of railway accidents when off duty;

(111) Depmidents of employees who die in service or are
medically incapacitated.

For the proper enforcement of priofities, separate lists should
be maintained in each office/for the categories indicated
atove, the date of priority being from the date of eligibility.
All appointments should be made strictly in this order. Where ,
for any special reasons, it is felt necessary to depart from

““the priority 1list, the sanction of the next higher authority

(CPO for appointments to group!'C! posts) must be obtained
giving details for ignoring the priority and the list of persons
being put back in the periority list. Such cases should, however,

be rare.
e

condt...5.
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A time 1imit of one month should be observed within
which appointments should be given in priority(i) cases
and three gonths in cases relating to priority(ii) and (1i1)
subject to vacanciles being available. To accommodate the
{11iterate widows of the deceased railway employees, posis
of Waiting Room bearors, Waterwomen,Hospital Aﬁab/attendant
(female),Cinder picking women,Seeper women,C&W KhalaSis
for waste pesking Retiring room attendant, Servers, Khalasis
attached to Sub-divisional officers 1ike .EN's PuWls, @
pereentage of yacandles of office psémR peon$ etce

IX.  General

When offering appointment on comgassionate geounds to
a widow, son,daughter,etc. it need not be checked up whether
another son/éaughter 1s already working; but in no case should
there be more than one appointuent against one death/medical
incapacitatioh. For example it should not be permitted where
the family wants another son or daughter to be employed in
lieu or in addition to an appointment already made on
compassionate grounds.

Once an appointment on compassionate grounds of the
ward/widow etc. has been made in a particular category, no
change of category 1is subsaquently permissible.

X. Relaxatione

. Wherever any deviation from the above provisions are
sought to be made 1in individual cases of merit, the prior
approval of the Ministry of Rallways should be obtained and
in such cases personal approval of the General Manager should
be indicated in the referenceS.

Hindi version will followe
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R personal approval ef the G eneral Manager has te be

LUCKNUs dENCH, LUCKN O

K Ueho W0 , 399/ 9P . “\6'0

km, Aparna Gaur .o ﬂPQi;ﬁnt
Vs,

A U.P.S
ANNEXURE N0, 2

NORTH_EASTERN RAILWAY

Union of India & others

XP-2 488 . OFFICE OF THR
GENERAL MANAGER (P

8/N0.1608 GORAMGR. )’

Ko .B/239/0NN ~ Dated:s 21.9.1983.

All Heads of Depagtments,
All Divl.Railway Managers,
All Bxtra Divl.0fficers,
All Personnel Officer,

North R astern Rgajlway.
Subs = Empleyment ee*ggupallionate Grounds.

A copy of Railway Board's letter No.R(NO)IXI/78/RS1£1
dated 8.9.1983 on the above subject is circulated te all
coencerned for infermation ene futhre guidance.

Cl){ of Railway Board's letter No.R(NG)IXI/78/BC1/1
dated 7-4=1983 as referred to in Beard's dated 3~9~1 has
already been gircunted»vide this office circular Fe.B/2395/0/¥
dated 25-4~1983 (8.Xe. )

Please acknewledge receipt.

Ba/=
for GENERAL MANRGER(P).

S Gir G e TP e G G T Es SR e e e W G e M M @R R W G —-----...-.

Copy of Railway Board's letter No R(NG)III/78/RC1/1 dated
3.9.1983 adressed to the General Managers, All Indiam Rallways

and others.
KR EpR

In terms of the instructions contgined in pera I (1;8
of Ministey ef Railways' letter of even number dated 7-4=-1989,
appointments en Compassionate grounds may be effored where
Railway employee becomes medically decategoriesed for that job
18 Rolding and ne altermative job with the some empnunets cab
be offered to him.

2 During discussions in the me~tings ef the Dgpqrtuontal
Council of J.C.M. held en 25th and 29th June, 1988 and 28tk and
30%h July, 1983 the staff side demanded that even in those
cases where, en being medically decategerised, a railwvay
employee is effered ne altarnative jeb en the same enoulements,
his son or dsughter should be effered empleyment en Compassion-
ate grounds if the empleyee himself epts. te retire valuntorily.

3. After careful consideration ef the matter it has been
defiided that in cases wheve a railway employee in effored
alternative employment on the 8ame emeulement but it is net
accepted by the omplgeo and he chooses to retire frem service,
compassionate appointment of an eligible ward ef the empleyee,
if se requested by him, can be considered at the discretienm of
the competent autherity previded that if the empleyee ha8 less
than three years ef service before supernmnuatiom i.e. he 1s
past the age of 55 years at the time the Zecisiom is taken,

obtained befors the offer of appointmen en Splpsllongte grounds,
is-made. . Dennts D 82’“_*!3_’ by Py, £
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Ll COlwNL AL I3 sl IV f0T JoRY, LUCKI0 ue
Oule Ho. 339 of 19%0@)
¥ '1-7’1'?1'1’!'-? G‘-lul" s 00 0 se o0 Te e ‘\Ppl iC1nJG.
v/s
. . At -
vallann Of Indl'i 'lnd Ot}“.eI‘S- o oo Reﬁpondal’lu\,-
fixand Wars 20-5-1002
Apmicant's Rejninder to counter rerly on
2ehalf of leswond:nt M, 1 ardg o,
. Trat the erntentg of P L of eointar waryes
Cin st ort Cude) need no cormrient gteapt tiat 7.
Totter of authorisition haa not haen Tiled Aan w1 £ of
e emA nk da, 1, Purtlier the Cole ia fi71er barond tha
noodad af limit>tinn nreacriner ravwadmed vithout - Lrover

- wocondonatinn of dclay in filing the CeXe Fence the C. 1.

vtrtonot e admitted on the record of Proczudings of the

T
-0l I ?1‘“'!, .

e Prat the contents of para 2 of Ceils nesd no covonta,
Ce ihat the conteonts of Par: 3 of Cole are not asnister

A AR A Stated 1 at 4 geverate ablication far condonstion
6. 312 in filing Opri~irel Applicatinn ( in ~lopt Do)

A0 sumnorted by an At tiAavit Mg Al rasdy seen coneidsrag

B

o) . -y P . -
> the LTrisunal. Tence the orjectinn an thig rround Vas nn

force and it 1s 1iade to vs rejsctoa.

.
A, That thé contentyg of fara T of 7.l are comrented
"oundg opi -

(i).That the cortents of para 4(i) of C.R. need
no covment o, .

(1i). Trat, ts contente of Para (i) of C.2% nena
no ¢ovnonte,

(o = . . _
(174), That tha contents of para A (ii1) of C..:,

contr-2

‘ | F%ng:vxa St




- ‘ EW

rheed no comrentse.
4 ("V) of Cee nead

(iv) . That the contents of par
nn ecornmenta,

(v). That the contents of para i(iv) of C.Xe need

no comrintse

(ri). That the contents of para 2 (vi) of CeRe nend

n~ oorr.ents.

(rii). That th
The contents of para 4 (vii) of "leaws

e contents of para 4 (vii) are mot

a1t t e 1g stated,

re-iterited, It iw fﬂrther.stateﬂ that the

solicant wog already unfit in iredienl Catoror- A-2 on

fatrar of tha

o=5=1087, He wae fit ol v in Mediea) Caterory C-2 on this
Aata, Tva NMyisionnl ¥edical Officer isrued 1 fit certificate
11t £aith to deprive the father of the applicant from

fov
corp~rnsation P°r¢1°1 permanent dis-=%1 enent

in

lceident Clainm
crealaht on ~ccount of %ccednnt on dut:r on 1-11-1983.,

¥

of is
ther, while working on 8-%-1987 Ex. Tucknow Jn,-

oy fathe

Forpur dnwergany on train lo. 57 qnd38 felt practic-l

difficulties for his Personal safety as well as working of

the train. The Station Superintendent Lucknow In. realined

the 2ravity of the aapect of Safetvy and he sent for his

Snacial Medienl dﬂmgnﬁtloﬂ and the result wag that he was

declared rmedicqlly decaterorised from medical catepory A-2
1t for (uard to C-2,There was no post for his abser+ption
nor iz was avserved in lledical Caterory C-2 upto the Aate of

Lig ror-1l retirement on 31-7-1987 nor he was paid soalary

or leave galary foom 29-5-1987 4o 31~7-1987
4
That the contents of parq 4 (riii) of

4 (riii), (rizd).
4 (riii) of

not aMmitted as stated.and the contentg of nara

Jeds gre re-iterated.
(2). It is further submitted that the extent order of

the [a2i1)1way Board koo veen misinterpretad on helhalf of

reshonAants Mo, 1 nd 2 i.e.t=
contA=3
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4 {Len Railway emplovee crippﬁmd whiile in service K

'y
or devliop serious ailment 1ike Leart digencse
g g0
canecer etc. or otherwise iledic" 1y de-cqtiyised

for the joo, They are holdins and nn ~ltermtive
job of the s-ne smoluments can e apTeqyed offered
to them. One Son/Aaughter should ne glirin e for

enmpensonate apPointment if wach ~n mPBlorec ~nt et

(o). It ig frther made clear that thre evesisht of the
father oF the avplicant crirffled on account of fexd injurv
in r1ccident on Auty while working 2s 2 Cuard on train on
1=-1.1~1950, Thereby ciusin~ pernanent parti=l loss of his
sreniilt andinecapadle of perfqr@ing the Auty of Guard in
" aaice1 Catasory A=2. on this account he 8 entitled for
Lig retirsment on the Aate of decﬁtegoriqation on 11-5-1287

and ~roointment of the applicant on corpenssicnate froundse.

CJe Tt ig furthor svocitted that 2 railway exrloree ig
vt it1 ed for Zncashrent of 240 &y of Telskeat his crodit
nt the tirc of bin yabirenent nut her fathor g 1NN cueh
1272 fqr sncacknert on account of 2lreadr consumation of
“ia 1 2a7e for the raasons of gérious aqilment in the recant

n-nt aarvice periods.

f

! Tote J . .
(). T+ is further mde clear that after his nedical

Azertororis-tion on 11-5-1987, her father was not ajrorded

iy medical cntemory O=2 nor any post was av~ilable for his
ohesriiion in riadical category C-2'on esusl crolumant < of
<+

C‘lﬁ:‘:”i-
/

(7. Tt ig furthor made clear that the father of the
anplicant wasg not pnid salary or 1eave salary for tlw Pperiod
from 20-5-1987 to $1-7-1987,

contd-i
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(t,. =% g sherefore swareccly FProved tlat tre £athor of )

7/
6. apilicant was entitled for his retirasent from 1.-5-7087

Tha_opplicant wag endillis f oppord ninh Ou

AR L vapddedalor comdansonate ground.
.

o (L2)  D1at the contents of para 4. (3ix) aAf the CeDe are not =
"L ag gtatled angd the contenta of parpa 1, (ix) of 0.4
e ra-iterated, It i further nace clear that the father
oI tho 2prlicant wag not offered anv poat for hie ahrarption
in ~edie- catarory C=2 nprp there wis 2my post avilanle Fap
bls agnerdtion on eruaql emolumenﬁs of Guard in rmedienl
caSernrer C=2 nor he was Daig alary or 1L eive ~alary for the

Toarisd Tpov 29-6-1937 to 31-7-1987. Henece his retir-rent

on 31-7-1987 is unjust, illegal, void and innperative.

N

v+ (). Mhat the contents of para 4, (x)of G.X. are Aenied
13 stated and contents of para 4, (x) of 0.t 1re re-iteratod.
Mrther coments have alreadr been made in parq 1. (7¢11) of

this delfoinder.

4. (ixj, “hat the conmtents of para 4. (xi) of CWR. ars not

1 itted a5 stated and contents of para 4. ki) of N.i. are
r3~itu£1t¢ﬂ.'1t is Dirther subnitted that under section /1T
0% 12ttor Mted 25-1-1983¢crntained in AME EXURE-2 to Ca7 the
ﬂuthﬂrit} for appointment on combengaonite fround is the
Coners) Momrer who failed to eXercise his jurisdietion.
~liz Wailwiy 30ard cXerpigsed Juris@iction not veated in it
(1T ega1i, Dhe repom”ﬁﬂﬂﬁulons by the Genersl “anager tn
-’qiwutr 3oarad Qhﬂw *“a the cansidered openion of the

Gener2d **amager ic in favour of the apprlicant for appoinirent

<

of th: w;bllcqnt gn combas 30Nt e ground. Therefore th

cortents of G.h.(P)letter Mmted ﬁ2~11-1988 reoad with Railvay
Joard letter Axted 7-10-1038 contained in \FILAULS V=1 4o .t
wre unfust, 111 a0l void anAa inoperative and the applicant

“s mtitled for her appointment on comnvaqonqte ground.

*

cont -5
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2, (ki) That the contents of para 4, (xii) of the C.ie

ave 10t Adritted and ra-iterated of Q.4

o (eiii). That the contents of para 1{xiii) of C.Re are
ot admitted .an‘. contents of Para 4. (xiii) of Nud. are
ra-iteratad. It ig further suhvitted trat tre aprlic-nt is
envitled for appointr.ent on compansﬁonqte ground under the

vroviaions of letter Aated 23-4=-1983 and March, 1986 contiiner

in ATYI{IRI3I-2 to CeRe and A-=8 to O+As respectivelv.

1. (eiy That the contents of para 4 (xiv) of C.Re are
AunioAd and the contents of para t(xiv) of C.As are re-itor-ted.
It is further suvmitted that a cqopy of letter dated 11-2-1338
to the Railway Soard was diplicated to the General ITanager.
Thia aesercion has b2en made in para 4 of applicant .upporbines
the apnlication for condonation of delay in filing the Oede ‘
@nieh Yas not been re-wmtted br any counter affiddvit on

yeh11 T of the resprndent No.,1 and 2.

SN That the contents of para 4(xv)_of CeRs are
not ~dwitted 2s stited and contents of para 4 (xv) of 0.A. are

re-iteratzd. It is further subnitted that the rules referred

to have heen nisinterdreted undzr the provigions of letber
Aated dated 25-4-1935 and Harch, 1986 contained in Annexure-2
cf Cu2v qnad A-8 to O¢le respectivelv the aprlicant is entitled

for hLer arpointment on compassionatse ground.

a, (cvi). Trat the contents of pars 4(xvi) of C.Re

need no cowment s

, L
to (evidi). That the contents of para 4 (xvii) of C.Rs are
not anitted and contents of rpara 4 (xvii) of O.A. qre

roitoratad.

N
— —

g -

G hqt the contents of para 5 of Cels qre not

*

24ritted and contents of Dara 3 of 2. As are re-iterated.

cont -4
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Be That the contents of rarq 6 of Cole are not adnitted

and contents of nara 6 of O.A. and pari ¢ (xiv) of rejoinder

are ra~iterated.

7. That the contants of Para 7 of CeRe neged no covments,

8. Tvat the content. 0f para 8 of C.il. are not aMmittaq

AnT eonsents of para 8 of 0.\, ire re-iteraten.

9. “he contentg of Para 9 of C.R. nzed no eormanta,
1U, Y contenten nf 10 of TeRe ngad na anree ot - e
11. 21. eortonts of viry 11 of CJdls naea no coreant 4
12 Tke contentg of Para 12 nf 0% need ro rnﬁrcntn
$2 LG%J’ f} LU£JCM4~V 7?1 g of-
. ~4Qu
Toaeloy Apb7lcqrt. K—_
Tt 7e /é 7('QCC C =
=] - 4. /791, Sy o _
, A A ,
Jorifiostion, .Cﬁ’;’rvw(gg’/ﬁzf_(Lz

Ce

T

“9 Y Aparma Caup areq ahout 23 years
T/0 Sri £uL. Gaur »/o 28 §$~h~&“v9*ul Paicanas
Ro~A, Tuecknoy do hereby varifv that the contantg
of mara 1 to 13 of thié r2joinder ars true tn

mToDersnnal kno 9 2dre 914 that tre rnateriay

facts ive not JCeNl supPresned,

.
. Aparas o,
ucknoy Arplicant,
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.t In the Gantral \dninistrativ2 Tribnnal Tucknov. 9«

MeBe Wo. WA of 1991 L
iv &

Oclle WO, 299 of 90({ 1)

In th® mattar ofs

Kme. 'lpal’na Gaur ee ee Applicant
Y3 rsus

tmion of India and othirse. oo RspOndénts

Fimd‘.n‘cr 25-7-1991

Application for listing of O.A. 31'0. %9 of 9%(I) and
O, 1. W9 253 of 90(I) tgathar £or a,djvzd.tca.tion.:p 10
= " T 689l

1t is m"st hnmbly submittad as under s -

( 1. Tat tha Oel. ¥o. 399 of 90(I) is £9r app2intmant
nf tho applicant on compasionate grownd £ix3d f£or £iling

¥ply on 25-7-1991 by ¢xuinddd tims.

2e That the fath?r °f thd applicant Sri Pary Ial Ganr
has £i13d a O. 1. W2 253 of 90(I) in walch the appoinitmar)
nf the applicant Km. irpana Ga.urﬁﬂn ¢ mpasionati ground n.
als® ong of the matter £or adjudication. dhz O.1. is fixed

| v £or 6-8-1990 f£Oor f£iling th2 r3ply W ¢xtindid time.

t‘ . y)}o‘( Be Tat " acctunt 2f delay in 2 adjudication of
3\3)} the two applications, ta applicants am suffering

N O irrapairably 19ssése.

2 raiY 7 4

whorafore iv is pray:d thas @: I™mtbl: Iribunal
may bs_pleasid %° 1¥st ths Oeu. ©2.399(T) 2f 90(I) ard
O.ie ¥ 253 7f 90(T) togethir £9r adjndicati™ at an

tarly dati.
Q-farma Cous
Tuckn v ( Km. iparna Gaur )
Datids 25-B-1991 Applicant. '
/‘Z‘\ S

W#ﬁ 4«/1{/%

- [




/J’A CC/T j,‘, S Lot J—‘
In T Cintral Adniniscraui=g¢ Lribunal Tucgnowe R\g%

Vede R7 Buy ur w0 (1)

In v1: aassir L8

Km. Aparna Ganr .o \ ee Applicant
Virsns
=i ~f Iﬂdia and ?thém. o o Raspoﬂdints

- Pixyd L 'r 20~7-19yl

R ply °n bshalf "f KIspmdant W7s. 3 & 4 ard as undirs -

1. Para 1 2f ™y applicatliin us adaluvuvide
e fara ¥ °r w4 agpliicavitn s admitted.

3. Para 3 of the applicatlion is admittad.

te  Paras A1) t° plxvii) of whae applicati‘n ard admitiad.
O Zara 5 ©of thu gppliicavion is adaiveade

6. Para 6 °f thd applicatim is admittad.

7 Para 7 °of the applicaitisn is akimividde

8. £ara 8 °f we applacavivn is adaivudd.

9, Para 9, 10, 11 and 12 ar¢ £0mal naturd, honce nead £

nt raplye.

yariricavltn

-
——
—

W wha nndersigrad Risptndaemts ¥O. 3 and 4 do nherawy
varity & that the contints 9f paras 1 t0 9 of th? r3ply ar?

trna on l3gal advics mMcaivdd and balidvad vy us trm2. WO

material fact has b3an snpprdssid. . y
B
Tnckn Ows 1. {2yars Ial Ganr)
s/" Sl Gur 24. -Gaur,
Dateds 25-6-1991 50, Rasindre Palll,

Faizabad HOad, Incknve.
Bspondant RO 3.

Am&ana%wp
2. (Km. Archana Ganr)

D/o Sri Pyars Ial Gannr,
&2 78, Rarindre Palll,
Faigabad nnad, TucknOw.

R spondant WO. 4@.

™~
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i the Court 1 ChA No. 399 /92&)

Plaintitf -jﬁl min H/’) Rzl V[/ 1 ¢U%¢ __Claiment

Defendant Appellant
Versus, : Petitioner
i © - c ; v o o m—— e -
Defendant ag 111 [r/" Brllé o] Ql/é‘(ﬂ/l[(? 5 Respondent
Plaintiff '

'$ [ - ‘ol
The President of India dwr:‘byéappoint and authorise Shri,.... g L<'
............. ,@”V\Wﬂﬁﬂ)@lﬁ&mlé’hew“

e et C e e to appe‘eir, act, apply, plead in and prosecute the above described
suit/appeal/proceeding on behalf of the Union of India to file and take back documents, to accept processes
of the Court, to appoint and instruet Counsel, Advocate or Pleader, to withdraw and deposit moneys and
generally to represent the Union of India in the above described suitfappeal/proceedings and to do all things
incidental to such appearing, acting, applying, Pleading and prosecuting for the Union of India SUBJECT
NEVERTHELESS to the condition that unless express authority in that bshalf has previously been obtainzd
from the appropriate Officer of the Government of India, ths said Counself/Advocate/pleader or any
Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly
or partly the suit/appeal/claim/defence/proceeding against all or any defendantsfrespondsntsfappellant]
plaintifffopposite parti:s o: enter into any agreement, settlement, or compromise whereby the suit/appealf
proceeding isfare wholly or partly adjusted or refer all or any matter or matters arising or in dispute therein
to arbitration PROVIDED THAT in exceptional circumstanccs when there is not sufficient time to consult
such appropriate Officer of the Government of India and an omission to settl> or conpromise would be
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate or Counsel may
enter into any agreement, settlement or compromise whereby the suit/appeal/proce>ding isfare wholly or
partly adjusted and in every such case the said Counsel/Advocate/Pleader shall record and communicate
forthwith to the said officer the special reasons for entering into the agrez=ment, settlement or compromise.
A

0!
> The President hereby agree to ratify all acts done by thj afqresaid Shri. . é *& ......... oual

................................................... RS by 1 € a G lblacow

...........................

1 pursuance of this authority.

IN WITNESS WHEREOF these presents are duly esecuted for and on 'chaif of the President of

India this the 198 c/ Std "o

MmN, de(&u )

L R s a e T
bon of the Executive Officer,

# Do
MR 5

e ' T

Lt 4

<
i

Dated . ... ...
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VAKALATNAMA

per
Before CMC[%:{' A,L s ;,L‘;,[;Lz'(:,&u.l e ,}i/';(,,(/£ C et 11_6’1’4(',(\ bloed. '/C,C/‘. 2176
In the Court of

.................................

O la o )-( 2
do hereby appoint and authorise Shri...;%ff‘\ Al ¥

Railway Advocate =7< t/L[t//\/} Lé e

A S AR to appear, act apply and prosecute the above des-
cribed Writ/Civil Revision/Case/Suit/Applicaion/Appeal on myfour behalf, to file and take back documents,
to accept processes of the Court, to deposit moneys and generally to represent myselffourselves in the above
proceeding and to do all things incidental to such uppearing, acting,
myselffourselves.

applying, pleading and prosecuting for

.-
I/We  hereby agree to ratify all acts done by the aforesaid Shri. . /j&h A 'Q&MJ@

..........................

5
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FORM NO. 21 7
(See rule 114)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, .......ooe. ...BENCH
M/TA/RA/CP/MA/PT 9255?"[ .of 2@..9\0
@7@ .................................................... Apphcant(S)
Versus
........... 2. c9675Respondent(S)
INDEX SHEET
Serial No. DESCRH’TION OF DOCUMENTS PAGE
l ch QLAQ__M U 2
L oydes Steel s 2oy
@ WO&MMNO 2aalao ;\;\ 2,
Y ngg,\m colps sS4 2%
s Pouie 0 d tene
A _Cotamkey - . 32 o 29
o) Resorndes Yo ToUl

.......................

Signature of’%/

Certified thj\z the file wmglete in pll resE%&} "dj
i (’/A 'L\/ ‘ ................. %}} %UJGI:> _______
eal.
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240, Discription of docwmints. 2988
Uempilation wo, 1.
1. lpplicatime. 1 -8
2. inrixmn \-1 & rvic: CGertificat: dt. 3l-7-8Y 9 = -
3 bmimmr 1-2 Tidtor datad 29-11-88 10 o =
Gempilation Wo. 2.
io  Anmiun A-3 Himo da,t,!'d 1-11-86. 11 - =
5. Anngwar i-4 Grrbificats dat:d 6-11-86. 12 ~/ad
6. Imaxuns (-5 Cartificat: dav:d 3-3-87 13 = =
7. Anmoznre A= Uirtificat: dai:d 13-3-87 14 « =
8. Anmixar: A-? Aipplicatiem dat:d 15-5-87 15 w -
9. miznw A-8 pplicatien dat:d 13-10-87 1 -1i8
10. Dbwixnwe 1«9 ppilcatiem @tid 11-2-89 19 =21
11. Vakalatnama - - ’ 22 w« =
I L e i o a0,
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In th. ¢riral ainistmbtiv: Lribumal, Tmcknod.

1. Zyar 7al Ganr agid 61 years 3/o0 s Gur 2rssad Ganr
¥ olferindia 22311, Foizadvad nead, mibimd frea the
post of gnard tit nndir Dieisional Rgilvway lanagor
{rp miing), ™l ilvay, ish"k larg, TCincd.

2. Km. .\rpama Ganp azed 22 yéars D/o Sri gyar: Tal Gaun,
o By RBvindre p2113i, Fizabad Bad Incknov,.

eos 19071cant
TerSns

1. "miemm of Indla Hhrongy Gndzal lenaglir, W.t. S8ilvay,
Gorakhpure

2. Diyisiomal milvay temager (2), .7, RlY.s Tncimod.

%o Gur.ral Mamagip{r), ¥.".milvay, Gorakhpnure.

ece FiSpomd:ints

Dit2518 of Applicaiicn.

1. Papriéicnlars of ord:rs agairsi wlich application is midis -

(&) Tigisiemal @ilvay Mavag:x(2) JYucanod ¥o. 20201

dat:d 31~7-87 mgarding sSiredc Wirtificatd.

AN o n? i=1

(13) Divisional @milwey Horag:i{2) Teane? T.65:r 0.
*/1/227/Cragasimaté/U128s 1L1/237 ¢2uid 29-11-1938
and G:iviral HMarag: {2} Gnrpoldionr T1t-r 7n. ¢ /229/
212/C1a2ss 111/ T™neknrmiz 7 A d 22-11-1888 r gording

aplninit ng on compasimaisy ground.

MJ\/ ¥ E [y
0. \/:g C;&« e s R

Gontids o ¢ o (2
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2, Jnisdiction of Uribunal.
The apllicant diclar:is thav th subject matd:r
nf the ordu 8 aghinst whilch hi wants midressal is
vithin th. jorisdicticn of Zribunal.
%o Timitation.
Tz applicant fursth'ir diclan:is that thd applicatiom
is within vth: limitatiog piriod pruscribid in Siction 21
of th: Administrativ: Tribemmal At 1985.
2, Facts of thu cas:t.
(1) what thi applicamt Wa.1 was appoini<d nn Rallvay
on 8th D e:mb!r 195). T Wwas brrm on 6th July 1929
and hWis normal mtirim'mt was dit on 3i1st July 1987.
At th: nd of nhis s:prrici, Tho applicant vas on wh>
post of Gnard tis. Tht {pplicant Wo. 2 18 damght.ir
of tvh: 19plicant Wo. 1.
(44 That th: Bilvgy s:manis ani c¢lassifidd in séwin
Midical Cat:goriis viz. A-1, i-2, A-3Z B-1, B-2,
Ce1 angd U=2. ™hi ¢oi:g0ow A=l i8 highyst and U=2
48 low: 8% Mredical Catigow. Shi: middle ones ard
Jertspie In syrEitam.
(:?.:7.:7,) ™ai the Applicanmt o, 1 was in i:dical Cgtigory A-2

far Guard 'it. In ™is catigny th: BRAilway s2xyents
art pirtodically midically ni-3xaminld oncl 1pn Jach
yaar afisr attaining tht ags of 15 ynars. Sgiclal
M* dileal " xamiratims art conductid at any timi vhen
nrginey 2risis in tht cas: of Safity Uabigory. lha
T prst of Bnard '1' 18 of Safity catigoy.

C\U‘}} Gontfe o o o o (2)
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Taa% thi ‘Bplicani To.1l maw on accidmi on davy

Whils m: was Worging 210 on TRIn bitWwdin Incknoy

and Xompnr Amwarganj station en 1-11-1986. Som
miscrmante cansid injuri:s on tha h.ad of thd
Applicont Wo. 1 by thrwing stonis at Jarammi
stati~m, Thi Tiad Iinjariis; althongh tmatié€ in
th: Binray Jospltal, bnt incapacitat:d him for

farth:pr didy and £or nornal 1if3 in fubnrt on

acconmt of adrimwes afficts in Thi brain niryis.

Hat tht Station Snpdv. Iuckno? vidl his Mimo datid
1-11-86 8¥nT th: 49p1icant ¥o. 1 50 Dolis 0./ 4SH at
IJ¥ fopr teatmant of his hiad injuriss. Also RI1. &3
vas 1odgid with G R 2./ Incinow as Grimi 770.828/86.
The Agplicent Wo. 1 was sunt 3o W.illy. Tospital

at Tncnow for #xpert trdatmant. the applicant vas
dazelamd £it for duty or 3-3-1987. Anmnuixurg a-3
i~4 and 4-5 ard s coplas nf Midical Mimos and

Pit G:ygiflcatd.

That altiongh tht applicont ¥Was giwsn Bt qurtificats
on 3-32~1987 containad in inmmiznr A-5, 3 vas
mabl: t~ pirfom tht dwciss of gnard fA's So hl
vas sgirt ¥rr Sp-elal H:dical Txamination on 9-3-87.
Accorgingly th: Agplicapt ¥o.1 was m2dically
dicatigrristd from A-2 0 ¢-2 on 13-3-1987. Anmdzum
i=6 is tmi cogy of ais Madical & rtificasy for

d:cavagorisation.

Tat it 18 opi#n t0 Tha midically diacatdgorisad
staff althdr co accipt alta mativi dmplaymint on
dquaralant post haying aqual dmolumint or To accéps
timnart. Tham wes no p08sibility of sultabla

altimaitiey amplaymanty ndncs tha applicant To. 1

Contd. o o o o (Q)
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¢hng; t0 accrpt rétimmint. \ccordingly the
APpPricant B, 1 mowad an application for miuvsal
for aluwimativa amployment and to accpdt Ttirsmant
on 15~5-87. Irng¢xunt A~7 18 toud copy of thi sald
apolication. |

That the application datid 15-5-87 comtained in
Annd xure 4-7 vas not actid upon In time &nd:};ad talth
and thd 19plicant Wo. 1 was forcdd to MMTip on
31-7-87 in the normal conrei. His rétimmint on
31-7-87 18 wnjnst, 111¢gal, viod and :!mopara‘.tiv@
ard vhi Appiicant Wo. 1 18 @i2med to havd b3an

tirid ‘om 15~-5-87 on thi basis of h.i..s application
cmtaﬁmd in fmm mre 1-7. t‘rbﬂ‘f Pé;&u.w' Yy,
4;1- lgm "5 74&5%

%%1 32?&
E’”a o ks ntnry provimton axs.ﬁs or paym"nt of

compinsation for incapacitation on account of
accidint on dity. But no such compdnsation has bign
paid vo thd Applicant Wo. 1 who 18 gntitvldd for thd
compinsation amornting to fipags Onad Jakh or any

1ds8 sr amount dsam jnst and propdr.

phat £arthar svatutory provision axists for
appointmnt of son/danghtir of BaiIWay sgrvant vho
vhile in Rallvay siredlca, 1s madieally drcatagorisid
and Who accept metirimnt. Sprcial considaration is
givan for incapacitatim on account of accidnts on
duty. Snch appointmints ani called “dppointmint on

-

compasinmmatt gromds.®

That s wifd of tht 1ppllcant Fo. 1 dizd just

aftir his mtimmints 71 has only two mmmarried
danghtirs.e ™1 danghters amd thd hilp of thd applicany
in his 014 2g¢. T18 1dir danghtir is Km. Arpana Ganrp

Uontde o o o o o ()
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az+d 22 ydars the Aoplicant Wo. 2 vho has tha
£ollowing sdacatiopal qualification.
{i) Paswid Matrlculatlion ‘xamination in the yaar
1985 in 2 1st. Division.
(£3) Passzd Int:rm#diat? ¥xamination in the year
1987 in 1ird. Division.
{133) Appiarzd ab Beds 2t 111 pinal Txramination
in the yrar 1990.

(x12) That ipplicant ¥o. 1 mowid an application to the
Gani rad Managar, Gorakhpur on 13-10-87 conteinid
in fmixnrt 1-8 praying tharain for appoinimint of
his damghisr afomsaid Applicant Wo. 2 on compasionati
gromd. In riply containid in Annexums A-2, it is
s8tabud thet the aspointmint on cempasionat: ground
is not possivlis. thd sald riply 1s discriminatory
and violaiivi of Artlcles 14 and 16 of Gonstitutiom
of India. As such it is m;jv:s‘t, illegai, viod and

i1abié to bd 84t a.stdz.

™at o ricslpt of ply emtalnad in Annéxurc A-2,

P ]
1
S

whe 1-ppiicant Yo. 2 mnvid an application to tha
Ralivay ¥inist:pr, ™iv DvThi on 11-2-89 for hér
appointmint on compasiomat? gronnd. Bnt no 1¥ply has
bdin wicetivid as yit. Anviwusd A-9 18 tm8 copy of
th: said applicatim.

{xiv) That th¢ plicant Wo. 2 I8 J42aily 2ntitl-d for
hér appolntmint on compasionatbts gronnd andm;;xgiﬂ of

- 8ix months a,ftsr £iling a4 applicavion bifork thl

uﬂ)fo

224 1vay mﬂ, vhis arplicgiion is madr bifom tha

Fononrabld ’.l.'ribvm ale.

« Uontde o o o ¢ o(6)
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5. Geornds of mJIiafs with 1123l proeisicn.

Tyat " i basis nf facts mintiondd in Para 41 of
the apolication, the gppiicapts art 4ntltlid for tha l1iqf

m the 201louings amengst othir gromnds: -

la) vicang® thi sitatntory provision 3xisis for wtirimind
m account of médicad dicatigorisation if altga maties

moleymiat 18 16 fns1d.

(v) bicansé thd statutory provision for appointment on

crmpasiorat: gromd is winlatid.

() bieansi noen-appointmint of ipplicant To. 2 on
compasionat: grounds i1s a discrimination and vinlatliva
of irtieli 14 and 16 of Uonstituiion of India.

( &) bicans¢ tha Impungdd ordir datzd 31-7-87 and
20=11-1988 conialindd in Pmnizur 4A-1 and 4-2 A

m jnst, £7171g21; «ind and J1iadle to b2 sit asidi.

() bieans: thr Applicant wn. 2 48 untitlsd for hér

appoinimint mm crmpasionaiy ground.

() vicansy the appiicant vwas m2dically dlcatigoris:zd

and 4ncapacitav:d om acarmmni of accidint on datye.

(g) bicans: th! cempimsation for incaplcitation on
account of aceidmt on dnty has b#in dmiliad

]
6 D;talls of mmvdilss sxhanside
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unders--

Te 4 was working at Head Quarter LIN,in'A' grade Guard
?ategory while working 210 On £x CRA-LIN on 1, 11,86, I uas badly

nurt by stone bating by some miscreant at HRWN uhileg gxchanging

alright slgnal with the driver and, got sever in]ury on my hegad

mudlataly I became unconscious and falt doun aNn the floor in the
5LR, | o

2o T hed Rezrd later on when I Tesumpd normal senss that

D0/ £ S, mf/nﬁw NE, Che/NE & NR, ADRM/NE, SdHAOP DDS,S S0, A0S(C) and

~/

A03(e) of NE Rly lucknou attencgd m lmmedlatsly in ths morning of

4Jdt 1 night, Thay z11 "had taken spacial care end attention to szug

py lifa, My condition ygas 80 serious dug to 8xcess bleading right

From the place of accident to the hgspital I vas harouly eséaped

From the Jaw of death,

3¢ I uas remained hospitglised under the treatment of

00/ ~R For .15 days, there after ] Uas direcied to DD/ ASH Far further
treatmant, wnere I had to remain for furthar treatment upeo 2.3.87,

Thou:h T Las not Feeling wall and coung to perform my duties, but gon

the full sssurance of DMO/Aash, 1 #hCeptad to L0 un duty with the fit
certiricate issueg by him, I ynos bookad first tr.in 57 up Ex L3n Cry

on 8.8,87 and returned back train 58 ON £x CPA~ LIN according ta

schedulg 1link diagram, 1 felt Mmost anguished and puzzled uith my

ely unabls to oerfaorm my

-

|(’\’,;I t

¥»' | | Contd,...?

esd =nd brai¥ and found myself compl:te



H \ \ . - ' —— | < 4

TR e : ® o
ok ST ST By m;:b(qm%ﬂ,,)

f s AL Qrv} b, £y ;Hrf) 'JTT":T L

(VA el

!

MW s

‘. i LA s“ne 13T @ 20 d-ilE

;3?‘”-3, 1351')'2 F*," cT U,llcd ST R
AT 47 oL KW _/fZ"I il ’”?"ﬁ 7

) R n,-,;. L -E:.‘. e
rIT' FTXTF]FFZM ﬁZw/ ‘tl7ddl g

)31 U’ 'mf ‘B’ W"%Tl W'mw “'(
“Y87 ’W_Q-’lfq'rl

g5 3 J"RTTV) ZTET"L

b R R VR

Yy \u G ¢ 4
5T nl,(ﬁﬁ?/)a’ 57 WUT (’2\—“3,
~v?h' ~<<rm :ST*TE( Q‘mm h'lnmr‘{bﬁ
ﬁ"'l)‘) T E(‘) '. vy :u
T Term % M%“df

} ’*nriﬂ&q‘l e, ﬁ’/vTc“ yﬂ’ﬁ'f’

“F HCT'ZLT Pﬂ d’ﬂq(r Eav e

’ﬂ" R e g! TH‘E (Cﬂwn“s{/‘Q’P ﬂinfa 12 - S\ §y i |

?4 S (<h \u) (f)lp;q"}, ;”; 'gfﬁﬂ’ 'ﬁ'\'\{tf?}" f&LﬁE }?‘f"'”-):.@{”h?'?‘i‘"lf;j
- fn e T T - (T ﬁ"’” 1-.; B

A G A

.Q\_
) as arlard A ra'(r\&ﬂ h N i) -
3 sm & s g pye 2
?‘u <*/

‘ 2SRV Ff'scu
SRS '~F” c, f}(f’

% S

et
}

T T T Al AT D |
é) :_l" (lZ (”/'I-[ ‘?7“" éM

.“.IN_' |
)-A WW‘W@T“‘W“’ :
g"‘r“ (/ﬁ‘)l ‘-faZFIT Lf /—é 37“) (“t “UVTTT

%T’A |
; G T 2 a 7‘( Lf?if?{ ‘43\?’\) Al B ,sm&”’ ’”'*r T
J\'\ﬁ/ ‘—;T‘J’Tﬂ {5 Ny &.\ oo B 3;} f‘“fjf"’ it " P uT
MR o o
S N . W{;}f.
_TSJ); S H;}S/Q)". o | | PL g“w‘“’
| o (’C‘f’rr* eREED
. hd ﬂl_\x;{'f:, (), /’/ 5 J,
v.w’” e Toee e ST e e
X _ olleisd



PR

A rrspud 4 g I

wh

: 2y
Y M : o S Lo e e Py Vi
H G R R TR e e SOl Le2d Lnger tas gl re.TRl e NV L1y}

oo r orted sioxk oane TioeunTed thi: Luthority For spocicl mesicgl
auaiinatisn, . |

4. 1 wuas remglned under euuc.;; mudinal chaeck up fFrom
3.0 07 to 11,5.87 during thic pariod 1 hac ovp‘un“wr servorzl tyne
of m:digel tests anc concequﬁntlv I vas dmrl zreg unflt for cetsoory
/2 ond fit for Cat~30ry C/Z. 'E(.f _ ;' '

5. 4 @11 the conceﬁnlng papers'regarQing my decatagorlsu-
tion vere submittad tg DRM(P) Por furthar dlbpnﬁal on 12,5,87 duly
For.:rded by SS/L3H, E
G. 0n 15,5,87 1 nad submit ted m/ refusnl for ncceatfng

sny alternative " 1f offared by cna quInlstrJthn Knoulng the
fact that 1 Was goiny to Le retired onr )1 7.87, Still tren I R
informed by the wsdminig stretion to be appeared before the sténding
summittes for the aslterrative job, wrnich I hgad ereadyvrefused on’
19,87, | | | L
v .
7.1 vould like tu mention neps a most puthetic avant,
utdile I Vas under treatment on béimﬁ hurt on duty °9rving the Rly,
iy wife became vary much perturbsd and dapresaad due to' ®y sarbous
< Ndition, Sne forgot her oll “uFFerlnqs 4nd palns, re u’tlng hor qun
"asllment developped and vas detected zs cancer in the. -dst Stag ‘who
cculd not service more than 3 day; aFter qy retrxemant and pxpi ed on
.3.687, I would lika to mention here again th t l loat my lifa pﬂrtnar
JPlY an account of my dnuotlonel duby to Qﬂllua/ Admxnls:ratlon
8. I have got tuo m“r"lﬁgeabl“ daughtsrs qnd no
‘son, studying in B.A,-1, I am Findlng mysalf un ble to Coopup

thelr requirements and marrihge fin necy

R

I ‘ C|f{-



L 4
Li- CieL o TLWsTNCeS Sited _oale I oregUesc your
5 ~ i : ) .
Lod self Lo oo.. ices my coss and pass crdars for zppulntmant
t of my «lder d;u;?ter Aamed Kurard Aperna Saur, ubase porti-
culore zroe govnenea herecith for your raa dy reference,
h ’-'l'-;\ve.
-
. Tranking you for the Kind zction,
Yours faithfully,
y
%‘W
Quteds 1%-1m &2 A . (P, L.Gaur)
' ’ Retirs Guard ' A!
‘ . Luckinuue J ti
E'ﬂCl: papers CQ“CBI‘nlng . | LK s uncoion ]
- A )] q .
to Kumam.np;.,rr;;i Caurp 4 C/O -“3/'\”‘: Rly“
: : ! J )
:n0 ather egneeyning pspore Lucknow Junceinn,
in NDS«-Q.MKL-;CT,SS;: atiaaiisd '
hpraulth, ‘ . .
- " 4 P ? 4
! a"':.‘f,-v\u, rl':""'" "/'4 S u"‘;"’a’\rvof‘-‘uv%(‘*’”
. : ? .- "-“'-. v b ) ’ ¢
L . v (V] ) { / .
PR R A . , : i - . »
X A l’/ \-"7 ,,‘:/i,, A L’ %/ (,“’G.‘Sw’\« :;,rv ./'“**"\,"I’ #""“’/*"&‘ZM , A
(e ; N AL

/L ‘-/N F4 1’\[1‘(‘/ Jh""i -f/\v """\y _F"L_,.___‘_) IV‘/;V M'v"’"‘"":-"\'uﬁw-m

6 St
L L« LJ;VII’,&J‘/ QW‘:‘/,N“)‘

"’/

#

| : - .‘ a)?éiiz?’
| 2



PasTyie  géadf aré

Arreptrs 4 9

Yt Wy

Atudiy ¥d 3g A

voTy Y, ®2 TGy
~bg Ve oift i
A .ur¥ aTd 45, gufeae el sTuS do %

aretaie gofent b oTOT Yoy o2 ¥ Tufeediu gutoT-
g% ¥ ~»13 ¥ xeTH e’r"* s Gatod! dTald ATETTC Yo

Tayfoa ¥ &er ¥ yrhsa 4 |

‘Ow-n‘-“--ww—-‘—--—‘-”

deusti- #vEs Xd gadtTol e70) @eTad ¥ O3 &zT 11221/
YEPFGT/ 7O wos2, Yeulo 29/ 1/esidaigal 3 Tawe

4 UTHGa )

-M—-.-uua-uu‘—un»-w.’-.-—"-u—-

atadry KeYeys

yTq T curd sudraa b Gewst ¥ areTia o By
fargTatsTa dedl of ¥V0 ¥ wieT SaaTeTed Figd T uTaifl i

aTeT €1 3Ta ¥ a5t Tuogu¥ g7 PadTeiveTan suTy o e TT Wil
g |

1k
g BTeed W 2 ¥ eTdia €Y
Teato 1/ 11786 & BIT G HE WTETR Moge ¥ are enk ¥ ooTOT
yund sa¥e 0T ¥ Na Fabebery TuToFaTed

gefeat oy wdy . ¥ X
stadfl Yoo #ETaw f 3qaTe b Tad paads ToTT H osrdl Tour 3T

3aat TTorET /11786 Y 2/3/87 @0 dady <& 1 REYITY 573487
Y ord ocd b Tay TuToras ¥ 378 ¥guTh gava o | Teale 8/3/8
o oTd g aTX b gvary Y Tuar ¥ & HEyE YT Y% Uk oTE
o uft o ¥ afY g aT & & ot To 38 wee T 1T &EY TsP
eTT neTT 33% aga cTaeTET ALTT WTATRO CUETT & 4g# 70 8%
y Tra guaT seeTy TarTTs oY TWale 9/3/87 oY gEga e Vaur
28 Teafe o/3/87 ¥ EaT oY LITY ¥CTVETY #sTaa HO
getene Ywd i BYowoaTo WwTaty oF aravu: TAYWT B Tue wew
ACTT 3UTT by Fra TeUr o
i3l Syowoxyo geteny Yt byaty ¥ WY Ut &
Taforar Qi WT ¥ Lduiv (/307 & 1175787 & GTT TVUTY
sseld u-2 3 YuPurn e Zegin § UTAT AETT @1-2 ¢ THu
wrpd CTAT, TAE XTIV . 4k WORA Y gadttel oTtie 1 gefiene
',.»'Lua | 'f?mhs 98/6767 o TT 1/7/07 GY ETETTeoT by TTv Sy

Wy Tuar i cark ate iy, gateae Yk Woard 3 uw
| TwaeT oTed¢ B ATEY &E0 dad

9\-"



hrineptng 4—9

28 He

ehdl b ouawt waTeeTd aYH o1 YuUVT 'Gur 1 mu dder ¥ By Yuar

4 Yaule 15757687 HETT 21/7/87 oF us ¥TRYC UK FEg @uu‘iifi"ﬁ;hw

Pour e B adve oo tab L eTde @Y T i WYL g Tei T

6 sqaLeT &df & BUYHQ 5T .Teei< By aaTewry sbar svQi.re ol

B agiT gad YTTO T, wfe aTaTu0 yeueeTar ¥ oTwT o147 1
rarad a8t &Y oot ¥ Teorty ¥ seg¥e Yulsg Tar o Yo
sact 7 nerfu BE TeyTued d1.41a 3TETTR ¢ a0 Telod ¥ oy

fY =1U o

i 4 %wx; TTHG & aba ¢ 88Xy 2025/ aTewni O 4 /W3y
3177787 Y WY Tuar o7 s. qn‘ Y LTY GYT BT 9¥ ¥ET & Foeoie
Tegvd o7 Thal QReH Sud FATYT fegd 3Tuds Ua Y4uSo 157757 4
2047767 TY Y3 Taute el Rt -a7 3T o A Fegi alhhw 4T
T oTd dofferong Teal VG TTy & Tdul diaddiy B¢ YWaET ¥ G
¥ThGy 4 WY ¥Th&d g% o 4rer VeuTe 317707 O dolgdete

G Ene Yol WYEETIC T L6Tan FaTE & @6 39Tedla aTov Tour
Fatcd o1d T 1< @ oY b watdwer Toufo 13700707 T Qut o
UThea a2 WY Yooy ¥ B avhes B oater a¥addw a7 yTaTyes
HeT aet e gaf cou Yol 5 0 Ton §aTE & &dy geaiua TOUT €14 0

, Sooaw i By e ar were §arY
3 ted o U H STy eTed o vatd Yeedlalera

THvea’f & e o o T 62ET iy -

13f teyfe 19/6/87 avsd Y ydaeroloTided seTun b gy 40
Z1/2277 83T 31/ 1 aeTT Ywale 1477707 & @ dedr 01701/
22770411117 1 B uTeun Y HET 28/6/87 £21T 21/7/87 WY
UTETT TR By Ty ohdY B waeT suTeery &Y b Yad #¥al sdt
EIT aé 6% RY TUAT D Y3 JTé o SeTy O €U U STAT weT €77 sie
Y TuuT W eatde 68-u Garals 3 aft @ ve < o7 Tl duas
Wwee 5 To oTd @t wr ¥ wrrr iy o &7 ¢ T ar

1§ ¥ gerr Y TuaT ¥ pye-Yufora aTho. ol W LY gdar
YRy deur &/ 2274359 FCTS OO/ LT TRUTe S H1/88 T 2as i/

89 T §TCH B. [ t‘;, ¥ oog veee aff fenr wr B T Tow xoo1idd
gz TagTea ¥ Guvr ¥ Tedre o¢ qrar d¥sra udl &
jui s vqsr & To WY Tuar o7 GoTH ovd we i/ 11/de o
¢ ¥ ouete au% b orewr  fesT gY oM a¥T ae ¥ WY TuaT deTad

o
Y



A

}n@w 49
38 - X
Yol Tufvreo U q7d 3qUTe ¥ <& <& 1 TMeeT 3ad ¥TAY at¥ ue 41
ESETLITTE UBl & oTWT gy qTvUTR fo o 54T afe cwd uTauT %
4 o¥ Padt ate cuon dadlard Too b ovar Vege els 3 odva T ere

LiOUyT

Tedge -
3qATen W aTeTeeTuul od acuf oY 310 & wieT Todl
BaeT-d97 & T o¢ 3qaY Teerth o7 euse oar uTedl § 3T¢ @ Y
dfan vedT 3Tua &Y & Yo WY yeToT MY Ywar &) RLTFITA 36U ot
eqfen udfY o aTer Y5 aY et or o TaTeT ¥ aTade yueTdeT oy
¥l B 3T FawT 3TGTR qorrag we el &y adiTe Aeard b oawa W “eeTld
WEe T shar Bl yyTan &1 Tuaar ad oF @70 TeuTraT & 8
¥4 ATT U aTgRYeT Tabwy ovaT 4TdHA T %A arfY Pusgaf
7¥ @ngy Tuare oed ¥ sgevEa ATad y uTeTTR w2 four B gefedr &
STWT Jh W gerTde b vaadd x¥ RY Twud sad dar or TaerTa 8Y UR
PagTea B avder Tada ok Y neta gur o¥ ) adura ¥ § Y ouoant
Teafly ¥ TovaTugyrey weTas ¥ 96 &Y § 1 wu oder W agh g4
pTeTa yrhey oy pveT ©F, darTeoTy? #eTT RY Tyay garer
UTeTa yThaa oqf ¥ owver doow anva ¥VVIRSTT O Wlevere otdd
Guve oe Bt B 1 ' |
A oyTerT @) @dY Touara B T WY grevuT o¥ 3T Speddr
géo Taare o gu wravys ¥T4VT Tudi o WY qTeare o vriusy ¥
ITY ard oTearduf Y saT¢d o 30T o )

’hﬁmﬂé({l 0 aTerta
T}; ﬁf@ '{ - :-".,’ A cl’ .3/74‘\//‘ 47;.5;
duvae - 30T | 1goadvTT ity
: oI 51 TUTY @Td «TE

76¢flsp aEfy
GuTaTy TS, ueTadd )

afufufys- neTgasery, qafeay Wab youToy FsT1ge oF
3qdYed T dervae b HTET ¥Tawge ¥TEVT W oTdaTEY e MYo @

yd
fecudvyT 3tel
Y 47 tyrv aretats
1 » ’fmzhﬂig waedy
W e, © |
.v - .
“ arsRers



T

)) »)T)
e

& agieE sHIH Agien

acﬁmq?ma} e e s e e s e f' a‘a“aaa Fni

fqamEy | edrseE]

/),_ ) f

do gagt q et % ate te go

E‘TT Fﬁ% §$€q_: a; ma’} 3‘_}{ a ﬂ'? asee dins wsse aver tesr sses seed” anes ok

g S - SEN / TR
a."oo vet. 4984 448t 48es Seed s3se 0844 EPUy AEes Ese UEs awes SRSE L80s GHEE Lue. SRES BURS eves sver qaﬁaq
gedlFHe

i
l ! 2 qaAT aFiA Fage wO® gfam (§FR) wear g i fkasa
Pl g g@ gwew § Swie AERT TAE qYAT 45 IR G A O
l Fea) @ aFadE a yrAiaT w2 a1 #1d s afe 73 ar /i
| e gwidY s A fead midt HU AT AU AGT FT AT GAFART
1P g gmare qrat aar wtw e gard sk @ gard an s
| FEATRT & TNEW &< HIT FENF FI GFFAT IS AT HIS WAl
; aar w2 a1 g1 fauet (wds@dt ) w1 aifew fear gan ear
#9¥ qt gAR gEATRR g ( Tea@at ) et & 93 a1 99 fAges

: . i | s—amlw AEEA T A AL &g €9 FWAIE FAR qEA
i iE | EtwTT § o g # ag A EiwIe wan § o gy e aT =y
¥ a : .4 N

\ v ¢ v | anfadl R GLTHTT Y AAAT TEAT HAT gwgat TW A A gw
> 5 1y -

i r ¥ | aws AR fawrs daer g @@ § st (el W awia ax

&9 ' :
T T Tl At g gafag ag awtwaan faw faan gamw < site @ng az
I AT | ;LG
Lt ’
,L }\’ ' y e L
p({ t Q;J“Lﬂz_ f’* 'A?‘M’M Saur
v —‘C: g l/]/w
/ aea].azoct P8é +94 008 00¢ sae
grﬁ‘} (ﬂa.{g)ooo 4ee 500 $40 .es see 008 oooa-'a} (qa‘g) ...... 004 ses G0s S04 S0¢ see
Fewiay v o0 ot o e e s 0 CREA — = = — — HA R fo

sEiHa



' NER 5485040080,

NS/CCS

"
« VAKALATNAMA ~

' _;ief:);? — QMW ﬁdiim (f%émmé Qo,n&ﬁ 0((,{(2{42@/0

OA No. 253 of 1980 (L)
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Railway Advocate. . d/ bw/mw ....... to appear, act apply and prosecutc the above des-

cribed Writ/Civil Revision/CasefSuit/Applicaion/Appeal on myfour behalf, to file and take back documents,

to accept processes of the Court, to deposit moneys and generally to represent myself/ourselves in the above
proceeding and to do all things incidental to such appearing, acting, applying, pleading and prosecuting for
myselffoursclves.

I/We hercby acree to ratify all acts done by the aforesaid Shri

..................................

Railway Advocate, a(LLé/X’?WB”uJ .

in pursuance of this authority.
A

....................................................

IN WITNESS WHERE OF these presents are duly exccuted by mefws this, .. .....................

........................................

..............................

..............................
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Ty bt Uintel Qainisuratioz Lribunnl, Tucknol,

A

Application ¥n, of 129).
gyar: Tal Ganr & othirs. eoe Applicamt
Vi rsns
nion of ’ind:l.a & otn:rs. eee hiIspondintd

Titt:r of Anthorisation of Agint.

¥ the umnd rsign:sd thi afplicants abovenamid
do he ety anthoris: Sri Bamsraj Yadava R o G-322,
Ingdim Wagar, Tucknod as an Agirt iIn This aqasd. 1is

consint is glvin bUloUs -

1. p- b b
Lou?
Frckn ol 2. Apos -
Datids @ -8 = 1990 ipplicant

1 Bamsraj Yadava B/o (=322, Indira Tagar,

Tuckno! accipt to act as an igint in i abow! casc.

i 1
Tuackn G 5@% ‘Y} W

Dat: & P-8-1990 { Bansrej Yadava )
Agent
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O.ae 06 283 of 1590

PYARE Lal GAU RiAI-TO TLER caes APy LI CANTS
VS.
UNON OF INDI& & OTHERS coee RESPO DTS

COUNTZR REPILY 0N IBI.LF OF THH OPPOCITE FARTIIS.

I, Cm NMJXM«— aged abous 3!years son
of Sri @ M Wb working asG¢ Dyl W%M

in the North Eastern RPallway Lucknow, do hereby solemnly

affimm and state as undcr:-

1. That I have teen duly authorised ty the opposite
parties to file tae instant reply. I 2ave gone through
the application and .ave understood the eontents thereof
wells and as suca I gn conversant wlth the facts and

circumstances of the case deposed to herein after.

2, That the contents of para.l and 2 of the gppli-
cation need no comments.

3. That the contents of para.2 of the applic tion
need no comrents.

4, That contents of para-4 of the annlication

are being replied as under:.

(19 That the contents of rara-4{b) of the apslication
need no comments,

(i1) That the contents of para-4.ii) of the apnlieatior
need no comments, ‘

(1i1) That the sontents of para~4(iii) of tize anpli.

cation n=2ed no com ents.

i

-2
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4(1v) That the contents of para..l}:ﬁiv) of the gpplic-
ation need no comments, except to! st?,n.e that the gppli-
eant no.1 ﬁoin“(iuty after his accidenu and worked on

traln no. 57up and 58dn. on 8, 3.87 Ex.lucknow to Kampur

(Anwarganj).

4(v) That in reply to para..4(i‘v¢ of the application
it is stated that the agpplicant no 1 was :ﬁea@éﬁé on dutj
onh 1.17..86 ané ran 1w(mdc1 medical treatment upto 2.3.87
and was declared fit for duty on 3 3.87 ty Divisional
Medical Offi ch"%%gfi‘;low .

4(vi) That in reply to para-‘éc(vi) of the application
it is stated that after being declared fit by Dividional
Medical Officer Aishbagh, tae applicqnt no.l performed
duty on 8,.3.87 Zx. Lucknow Junctipn to Kanpur anwerganj]
on train no. 57up and S53dn. Aftef returning back to
neadquarter he showed his inabili%ty to performg duty

as such he was sent for a specia;[l medical examination
by stetion superinéendent Lﬁcknox% juncklon. A copy of
the 1@tter dated 12.5.87 written fby&ﬁz Station Superin.
tendent Lucknow Juction to Divisional Railway Y anager(P )

Lucknow ic being mnnexed herewith as annexure no.R-1,

in which it has been mentioned Ey Stattén cuperint‘en.;
dent that the gpplicant no.l was ‘declared fit in medical
gategory C.2, |

4(vii) That in reply to para-4{vii) of tne application
it is stated that a rallway servé;nt .0 falls in vision
test or otherwvise recomes physiéally incaparle ofg .
perfoming the duties of the post which he occupies
butzoi-.{;}capable ol perfoming othelf duties snall be granted

leave in accordance with ordinar:} rules suktject to the

condition that where the railwafj‘? servant nas not got
|

, six montas leave his credit, r%i:; leave shz11 be made

jﬁﬂzthﬁ

(2]
- e o=
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Bpto six montns ty the grant of ertra ordinary leave
without pay. It is furtiher polnted out that the
applicant no.l was a running steff oo was deciared
fit in medical category B-2. Tne acplicant no.l was
not declared fit for medical cgtegory 4.2 btut was found
fit in the medical category C.2 by the }"edlcal 0fficer
Aishbagh on 11.5.87. The said certificate dated 11.5.87
was submitted in the respondents office on 13.5.87 and
thereafter the case was processed for suitgble alte r;
native job for the applicant no.l1. The matter was re-
ferred to Standing Committee vide Mote Ko. E/PC%P.L.Gaur)
Guard/87 dated 20.5.87. Tae true copy of the said #x
lotter dated 2¢¢>/37 is btelng enclosed herswith as

annesure nu. R-2 to this reply.

In tais refsrence, it is pointed out that the
applicant nc.1 vide nis applicsgtion dated 15.5.87 (annex.
no.7 to the gprlication) informed to Divisional Railway
Manager{P ) irespondént no.2) that he was incapable of
farforming dquty for any post and as such he sulmitted
his refusal for alternative job. In the said application
dated 15.5.87, ap.licant requesééd for the appointment
of his daughter K@. Aparna faar ( applicant ns.2) on
compassionate grounds. The seguence of events conld
indicate that the agpplicant no. 1 was least interested
for the alternative suitable job Lut he tried to obtain
the appointment $§rhis daushter on the tasis offiis

personal grougds.

Under rule/in case of medically unfitesd staff
are provided the job of equivalent grade and in case

such staff refuse® to accept such offer, the staff is

disciurged from service with full benefits. In tze

i t t tae v 3 t I ic: ¥
:S“Ezv&;,_lps an pﬁ?fe’ leave was granted to the anplic:unt no.l

Gel

-



. ' W
. | &

S S

<.

to find ost the suitable job for him and when he refused

the of fer given to nim for altefnative guitable jot

then e was retired from service vw.e.f. 31.7.37 on

f superanmation.

4(viii) That the contents of para-4(viii) of the appli-
cation are wrong,hence denied.: It is stated that the
applicant no.l1 never applied fow\r wluntary retirement.
The applicant's application contair;zgin annexsre no.7

to the application simply showed his inatility to work
an@ refusal to aglternative job: Thereafter the apjlicant
demanded a job for his daughter Im. .parna Maur on aupr
compascionats  grounce. The cprlicent vt nod f‘o?cc&%
retiref rather his date of superannuation~ was 3157.87
i.e. at the age of 8 years and as per rules every
rallway employee is required to rétire from service

at the age of 58 years. Hence the question does not
~arise mffar his retirement from the date of 15.5.87.

As he never gpplied for woluntary retirement,But the
applicant was paid salery for ‘the period from 15.9.87
to 31.7.87 as such his claim for gppointment of his

daughter on compassionate grounds is fictitious.

< 4(ix) That the contents of para-4(ixzd of the aspli-
cation are wrong, hence deni‘edv. I‘t is stated that
the compensation ispaid to % staff on the
tasis of loss of his earning caracity. There was no
loss of earning to ppplicant no.l as he was being given
alternative jot., 4s such tie applicaht no.l is not
; - entitled for any compensztion.
4(x) Thet in reply to para-4(x) of the a pplication
. it is stated taat o doult there is provision for appoin-
ment bsons/dz;mgirl*:r—zr ofi comp assionate srounds where an

: \Ne;nployee is medically decategories for gl redical
Swin W |

sl L . :r{if -..5—...
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categories and gliven invalid pension., This provision
ddes not apply in the case of applicefit no.l. It is
further pointcd out that the daugntcr of gpplicant no.l
m. Aparpna, tae gpplicant rnv.2 has filed a separate
claim petition no. Jy/u0 aparna Gaur vs. uion of
India and others fuor appointment on compassionate
grounds which is pendingi’gis Ibn*ble Tribunal.

4(x1i) That the content$ of para-4.xi) of the appli-

cation need no comments, &s those are mot relevanifor

ta2e instant case.

4(x1i) That the contents »f para-4(xii) of the gppli-
cation are partialy wrong, hence denied. 1In reply therets
it is skhbed that no discrimination has been done with
the applicants. The rest of the contents of para-énder
reply have already been replied abave in this instant
reply.

4.xiii) That the contents of para-4.xiii) of the gppli-

cation nged no comments, except to state that there

was no use for mqving another gpplication for appoint.

1.ent §¥’é§§§§§§§¥§§3 grounds 4@as it is not possible

as per rules.

4(xLv) That the contents of para-4{xiv} of the appli-
'

cation need no commentg, In viewZ of the preceding

paras of this instant reply.

e That in¥ reply to para-5 »f the application

it is stated that the grounds taken thnerein and false,
foEvolous anc forrierted ne suc. those a"ezgg;fainﬁble
in theyyeyes of law. The application ol tie a..licants
cescrves to b diam .ssed wlith cost througn o:E, In

view 2 the facts andkircumstance statad in the

-recedinmg paras of tais counter rerly.
T l-{‘g
B
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6.; .. .. .That the contents of par a..6 of the appllCaulOl‘l
need no commenis.

7.. _ “hat the contents of para-7 o-  Sae applichiion
neod no. oomv'(m s % c:PJ R Wl ae U)Hﬂn,_
10.8.’ 1as filed a separate applicabion before this Hon‘ ble
Tribunal as stated above.

8.B That in reply ‘bo para-B of the applicatlon

it 1s stated that in view of facts and circumstances,
stated in the preceding paras of this reply) the appli.
cants are not entitled for any relief as prayed and
their application deserves to be dlsmissed with cost

throughout.

9, That the contents qf para-9 of the gpplication
need no comments.

100 That the contents of pa:ca-li) of #he application
need no comments.

11, That the contents of para-1l of the application

need M cbmments.

12, That the contents of para-12 of the gpplica.

tion need mo ocomments.
Dateds. 23.7.3\ | LN ¢ S""’Q%}J\A)

e
YERLFICATION
1, S MN isfn  the above named @
hereby verify that the contents of paras (| -- - -—
of this Counter Reply are true to my personal kncLludge
and those of paras ) —° 12—  of this counter
reply are true on the basis of the knowledge derlved
from the perusal of records relating to the instant
case kept 4n the officlial custody of the answering
respondents except legal averments which are believed
z . S
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by me to be true on the basis of legal advice. D

part of this counter reply is false and mothing material
has been concealed.

pateds- 23 ] 9| ” S&Q\Ab\»>
| W{ v e
THROUGH ‘ fe = -

( B8.X, SHUKLA)
7 sawecate

Counsel for the Respondents.

P B
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W‘%
04 io. 253/90(L)
Pyarey Lal Gaur V/s Unien of India,

4L TIYORT dle. K- |

NeE. RalLlaY,

do., B/Guard/LJi/87 Dated 12,95.87
Froms Station Supat. Tos DRe/P/LJ,
Lucknaw.

Qb: Siri P.Le Geur Guard/LJd

The altrove named employee rem=ined under a0m yw,e,f,
1,11.86 to 3¢3.87. aiter being declared fi:t by Du0/ASH he
has performed Ist duty on 8.3.87 ex-LJuW-CPa by 570p/58Mn.
After returning back to d@r. he has saown his luabilithg to
perform duty as he was feeling anquish resulting he was sent
to Sl. P.M.E.

ihe above named employee remained uufer Spl. PHE under
Dii0/asd from 13.3.87 to 11,5.87 an? Adeclared fit ouly in
C/two category wita glasses as per T0/abd's certificete
noJ0 7/765/86-87 at, 13,3.87/11.5.87.

Since above named eaployee is rot fit in A4/2 category
he ig being directed to report you for furtiher orfers along
with original PME Certificate oi ™0/.8d,

$/-
Statioz SupAt./LJd
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Yivare L2l Gour oo cese cens 14 aent.
l'/x"
Union of Iindix ™~ otheare coes cvee JarrorAant a.

Pxed Fort 20-5-"902,

A»plic-nt'se i“JOl 1der to Gountor Reer n szt f of

Faavondento

1. 2hat the eontents of vara 1 of courter repl- Cin T
short CeHe) need no commant expept trat 1ettar of
authoris~tion Trom r=-.onfent no.1 and 3 has not Lzen
£il1 ed. Further #theC.lde has dcen filef s+ -ond the rcriod
of 1iritation witrout prarer for conAfonation of delay in
filing Cexe. Eence the C.ide ray not 52 adritted on the

record of the procezdinss of the Trisunsl.

Dy That the cortento of pare = of Z« e need no coments.
3a That the cortentes of para % of Co % ne=d m commanta.
4, That tre contents of para 2 of C¢7le ares cor—ented

9 urdzr.-
4, (i), “ndt the contents of rera 4 (i) of Cue2e mneed no

gomrentae

*

te{ii). "hat the contents of para 1 (ii) of C.2 need no

coment s.

1{iii) of C.k. need no
co:ments,

4. (iv). That the cortents of zir~ '(iv] of C.%% neoed mo

co entc.
e(v)e  Ibat tle rerlr in para (v T Z... is not speci
and the contents of Para A (v) of "¢l are

rc-itereted,
Nt -2
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1e(vi). That the contents of Iar- 2 (vi) of C.R. -~re not
adritted 1o ctated and the combents of fara ! (vi) of 0.A.
are ro~-itorated.It ic further stated that the aprlicant was
alreadr unfit in redical categorr 1-2 for Guard -nd he vas
£it onlw in redical caterorv C-2 even on 3-3-1987,%he
Divigional “edic~l Officer ismicd tha £it certificate on
3-3-1987 in b»@ Faitk to Aeprive *he apPlicant fron accicent
cl~in ronpenantion for partiq; diz~aWl sment in viagion of his
eyes on account of i-=2ad injury in acrcident on “utvy on 1-11-86.
The applicent £21% practicil difficulties for hig perenal
oaf ety of travelling DPassengers while working on 8-3-1927

Ex Lucknow Jn. - Soniur ‘m.ergan) on tr-in no. 7 up anrd 58 Dn
The St-tion Surdt. Tucknow Junction reslised the aforesaid
gafety aspects, therefore he gent the applicant for special
medical exanination on 13-3-1987. In result the applicant
was nedically decatesorised from nedieal category A-2 to
redical categors C-2 of Guard on 11-5-1987 sut the apFl icant
was not aqbserbed in nedical ecqtegory C~2 nor there was any
post available in -2 for Tis &) 0rrtion nor the applicamt
was Paid salarv or leave salary from 23-5-1987 to 31-7-1987.
On this account the ~»plicant was entitl ed for compulsory
retirerment on 11-5-1987under the extsnt rules of

incapnacitation.

4. {rii). That the contents of pars 4 (vii) of C.3. are

rot acrittsd as stated and the contents of para 1. (vii) of
0«4 are re-iterated. It is further -u»y-itted that the rules
of medicnl deeataporisation of srxlorces have Dezen
nig-interpreted . The qpplicant was entitled for his
rotirement on 11-5-1987 -hen he w7as declared unfit in
riedical category 1-2 for Guard. %s a matter of prévele{e

cont A-3
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the aprlicant was entitled for his Gw-erption in nedical
catesors C~2 on evusl enolurent . for Guard sut he was not
asserhed in aforesaid medicel categorr C-2 nor sny post
was availadle for his ajrserrtion in medical caterory C-2
2l =0 the applicant wes not raid salarv or leave selarr
during the rerind fror 29-5-19387 to 31-7-1987 and no action
a8 taker on his aprliic-tion Aated 15-5-1987 contained in
LIRS 4-7 to O0ede in 2@ faitk on delqlf of the
respondents and as such the applieant is entitled for his
retirerert frorm 13~3-1087 anAd for apprirt-ant of hig

dau~hier on corbgs :innate rround.

4.(riii). That the contents of para 4 (riii) of C.Re are
not acitted 23 stet24 and contents of pars 4(viii) of J.%.
are re-itarated. It is further suwimittod that the
retirerent of the ~prlicant on 31-7-70287 a5 not in any v
szneficial %o the avnlicamt ut Ji- retirs-ent on .. =5-1287

a, . -

was deneficial to Fim.Tence tre avmlic-ent Anted for s

[

retire-ert on 153-3-1737 anAd bie riisz-ernt or 21-7-1987 ig
urtiet, illera) void anf in onarativa 1A Yo is Ase~ad 1o
Fave Hesn retired ~n 15-3=1227 141" qraare PANGRINT o f

ot nereion fyoe 15-5-1007 44 21ovoq 089,

Lo (). Dhat STa envtata af veoe L {ix) AT 7.7 are

oy 3 -~ 2 3 - o fa . s - .

Fenia? ard re-iterets? o2 mapa L2 07 Mol It 1o further
"11e cle~r trat on accournt of qccidant or *=11-1285 %re

arnlicants sufferred per-anenrns partis" “is~ =ent in his

L7 el 1, I et e n st - s p
e esinnt and he m3 Jerrised of NI geroning: fror 109-3-10237

to 31-7-1987 at the rate of s beo/v— ner trkh
appookin atel - total +rn v to s, Q;ooo/_ anA Tarmanant

ravire-ent 1ife a4

-

loa: of ®leasure of oro si-nt 41 vy
1t ue! the applicant Tt i aptill e? fop o' ain Af mcciders
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1) That tha conbents »f pa - 2ii) of C.2. are
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A,
denie’ ard errteris 9% 2aps T(2ii, 2f Tele a3 re-iitarated.
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